ADDENDUM TO FORM G
ADDEDNUM TO INVITATION FOR EXPRESSION OF INTEREST PUBLISHED ON
20.08.2026 FOR
MHOW GHATABILLOD TOLL ROADS PRIVATE LIMITED OPERATING IN
CONSTRUCTION OF ROAD INFRASTRUCTURE AT
MHOW-GHATABILLOD
(Under regulation 36A(1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

S1. No. PARTICULARS Original Revised

10. | Last date for receipt of expression of 07-09-2026 22-09-2026
interest

11. | Date of issue of provisional list of 17-09-2026 01-10-2026
prospective resolution applicants

12. | Last date for submission of objections 22-09-2026 06-10-2026
to provisional list

13. | Date of issue of final list of prospective 01-10-2026 16-10-2026
resolution applicants

14. | Date of issue of information 06-10-2026 21-10-2026
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants

15. | Last date for submission of resolution 05-11-2026 20-11-2026
plans

16. | Process email id to submit Expression | cirp.mgtrpl@gmail.com
of Interest

Note: The other contents and terms of Form G dated 20.08.2026, as published in the Free Press
Journal (English) and Raj Express (Hindi), Indore Edition, and the Financial Express (English)
and Jansatta (Hindi), New Delhi Edition, shall remain unchanged.

Further, the existing prospective resolution applicant(s) who have already submitted their

Expression of Interest (Eol) on or before 07.09.2026 in response to Form G dated 20.08.2026 shall
not be required to submit their Eol afresh.

SD/-

Akhil Ahuja (Authorised Representative)

Mavent Restructuring Services LLP, Resolution Professional

IBBI Reg. No.- IBBI/IPA-0154/IPA-3/2023-2024/50058

AFA Valid No.- 31.12.2026

Registered and Communication Address:

S Block, 376, Panchsheel Park, New Delhi- 110017

Also, at: Floor No. 8, Flat No. 803, Chandak Cornerstone, David S Barretto Road,

Upper Worli, Mumbai, Maharashtra — 400018

Communication Email Id- cirp.mgtrpl@gmail.com

Registered email Id- caakhilahuja@gmail.com

Mobile: +91- 9910197705

Date: 10.09.2026




NOTICE OF LOSS OF SHARES OF
LUMAX INDUSTRIES LIMITED

Lumax Industries Limited, 2nd Floor, Harbans Bhawan - Il, Commercial Complex,
Nangal Raya, New Delhi, Delhi, 110046
Notice is hereby given that the following share certificates have been reported as lost/misplaced and
the Company intends to issue duplicate certificates in lieu thereof, in due course.
Any person who has a valid claim on the said shares should lodge such claim with the Company at its
Registered Office within 15 days hereof.

THURSDAY, SEPTEMBER 10, 2026

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

ADDENDUM TO FORM G

SHARMA,3) ATUL KUMAR SHARMA having Loan Account Number UGDELMC0000070858
to repay the amount mentioned in the notice being ¥ 20,41,987.00/- (Rupees Twenty Lakh
Forty One Thousand Nine Hundred Eighty Seven Only) as on 28/03/2026 together with in-
terest thereon, within 60 days from the date of receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the borrowers and
the public in general that the undersigned has taken possession of the property described herein
below in exercise of powers conferred on him under sub-section (4) of Section 13 of the Act read
with Rule 8 of the said rules of the Security Interest (Enforcement) Rules 2002 on 8th of Sep-
tember of the year 2026.
The borrowers in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of UGRO Capital Lim-
ited for an amount of being X 20,41,987.00/- (Rupees Twenty Lakh Forty One Thousand
Nine Hundred Eighty Seven Only) as on 28/03/2026 together with interest thereon.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in re-
spect of time available, to redeem the secured assets.

SCHEDULE OF THE SECURED ASSET(S):

S.No. Model Make Invoice No.
1. VERTICAL MACHINING MMD DMAIC PRO- | MMD2024-
CENTRE VMC840 FILE SOLUTIONS | 25/0117
PVT LTD

flota: The other contenis and tarms of Form G dated 20,08, 2026, as peblished in the Frae

Prass Journal (English) and Baj Express (Hindil, Indore Edition, and the Financial Express
{Englizh) and Jansatia (Hindi), New Delhi Edition, shall remain unchanged.

Furthar, the existing prospectve resclution applicant{s) who have already submitied iheir

Exprassion of Infarest (Eol) on or befora 07.00.2026 in response o Form G daled

20082026 shall not be reguired 1o submit their Eol afrash

80/

Akhil Ahuja (Authorized Represeniative)

Mavenl Restructuring Services LLP Resoltion Professional

IBBI Reg. No.- IBBIIPA-0154/IPA-3/2023-2024,/50058

AFA Valld No.- 31.12.2026

Regisiered and Communicalion Address:

o Biock, 378, Panchsheel Park, New Deli- 110017

Also at; Floor No. 8; Fiat No. 803, Chandak Cornarstone,

David 5 Barratto Road. Upper Wor, Mumbai, Maharashira — 4000148

Communication Emall 1d- clep.mgirpl @omail.com

Registered email 1d- caakhilahujaimgmail.com, Mobile: +91- 3910187705

Date: 10/09,/2026
Place: New Delhi

yame of the ﬁg'gg) Ceggf}g?‘e Distinctive No.(s) Namber of ADDEDNUM TO INVITATION FOR EXPRESSION OF INTEREST PUBLIC NOTICE
' 4457 528601 - 528650 50 PUBLISHED ON 20.08.2026 FOR FOR THE ATTENTION OF THE CREDITORS OF
| 4568 534151 - 534200 50 ﬂMHm;i' GHAT%BJIE_‘IF_DD TOLL lF:tﬂADS PEF:HA‘;E L[:M;ED M/s SATHYADHARA COMMUNICATIONS PRIVATE LTD.
. PERATING IN CONSTRUCTION OF ROAD INFRASTEUCTURE AT . ) . .
DEEPAK PAHWA | Do00S47 f :ggg; 13;:;‘;”3:3;22 :g MHOW-GCHATABILLOD Notice is hereby given to the creditors of M/s Sathyadhara Communications
89524 3805891-3805990 100 O R T A e et g e gt | Pyt Ltd (CIN U92130KL2009PTC023839)that the process email id given
89525 3805991-3806090 100 (Insolvency Resolution Process for Corporate Persons) Regulations, 2016) [l EREUSEIGY No. 1_0 In _the FORMA public announcement dated 09/09/2026 is
89526 3806091-3806190 100 — . facing some technical issues. Hence all creditors are requested to send a copy
Place: NEW DELHI » Name| ||3l:| PARTICULARS Original Revised of their claims also to the personal email id of the interim resolution professional
Date: 10.09.2026 DEEPAK PAHWA| | | 10_ | Last date for receipt of expression of interest  [07-08-20268  (22.09-2006 shown in item 09 of the FORM A published i.e. jossysk@gmail.com. Regret the
11, | Date of ssue of provisional list of prospective [17-09-2026  |01-10-2026 inconveniences caused ifany.
° e o resofution applicants Name and Signature of Interim Resolution Professional:
GRO U GRO Ca plial Limited 12. |Last date for submission of objections o |22-09-2026 | 06-10-2026 Sd/-Adv.Jossy Steephen Kattur
B-17, Fourth Floor, Art Guild House_, Phoenix Market City, Kurla | provesianal s o ] — il IBBI/IPA-002/IP No.1056/2021-2022/13627
West), Mumbai- 400070 13, | Date of issue of final list of prospective 01-10-2026  |16-10-2026 Date: 10/09/2026:
POSSESSION NOTICE APPEND'X |V n:-_sc;.!”ﬁ.gn ggplimnb} L Place: Ernakulam
(SEE RULE 8(1)) FOR MOVABLE PROPERTY 14. | Date of issue of information memorandum,  |[06-10-20268  |21-10-2026
Whereas, the undersigned being the Authorized Officer of UGRO Capital Limited, having its reg- avaluation maltrix and request for resolulion
istzredt r:)fﬁge at étth Eloor, Té)ger 3, thui?ox B:;!ness‘Plapr\k, LFS R(;)aEd,f Kurla, Mtjmfbsai 40§)tO7|0, plans to prospeciive resolution applicants
under the Securitsation and Reconstructon or Financlal ASSEts and £nrorcement or Security In- 158 | Lazt date far submizsian of resalution olans (5112026 W11 =2026
terest Act, 2002 (54 of 2002) and in exercise of the powers conferred under Section 13 (12) read TR m BrE - F f . I HEHO HOUSIHG FI" anE LIMITED
with rule 3 of the Security Interest (Enforcement) Rules, 2002, issued a Demand notice dated| | | ™ I'ﬁrlce)i;f email id to submit Expression o cirp.matrolE@gmail.com oo At e At Thit FIoor Suctord Nords D130t
30/03/2026 calling upon the Borrowers 1) ATECH INDUSTRIES,2) NARENDRA KUMAR - Regd Office: 04, Community Centre, Basant Lok, Vasant Vikar, New Delhi - 110057,

HeroHousing  Ph; 041 49267000, Tol Fres Mo: 1800 212 3300, Email; customer.cara@herohfl.com
Finance Webeite: www. herchouwsingfinance.com | CIN: USSTR20L201GPLCA014E

DEMAND NOTICE

Under Zachion 13 [2) of the Seuritization sad Recorstruchion of Finaacial Azzats and Exforcement of

Secunty lnterast Act, 2002 ("Ret”) reed with Rele 3 of fhe Security Inlerest (Endsrcement) Rules, 2002 {*Rales")

‘Whereas the undarsagned being the Authansed Offiter of Hero Housing Finanea Limiad (HHFL) under
trir AL ared 91 exercisa of powars conlesod under Seclion 13 (12) read wilh Bule 3 of the Rules sfready
lggieed detaded Demard Notbices deted below under Sectian 1301 of the Act caling upon the
Barowen spCo-Bamowes sl Guerantor(s] (all. singulany or togather raferred 1o “Obfipors"yLegal
Her{slilegs Reprosentafrels) Bsbid hersuncer 1o pay Bw -amaunls menlioned n the especlve
Demard Mescat, within 60 d&ys from (k2 date of the raspecie Mobce's, &5 per detals given below
Copias of the said Molices are sened by Registarad Posl AD. and &re available wilh the undarsgned,
and e s ObligonsiLegal HelrshLegal Represanlalve|s), may, I hay 5o dages, collecl e
respective copy from the undersigned on any working day dusing nommial offica baws,

I comnection with the above, Natles 5 hereby glven, once agaln, fo the sald Obligans) fLegal
Heir|z}iLegal Representative(s) to pay to HHFL, within &0 days from the date of the respective
Motice's, the amounts indicated harein balow against theie respective names, fogethar with
further interest as detakled bedow from the respective dates mentioned below in column (d) 151 the
date of payenent and (o resdlsation, read with the laan agreement and ather decumental wrltings,
if any, executad by the said Obligors). As secuwrity for dus repayment of tha loan, the following
Sacured Azsatjs) have baen morigaged o HHFL by the said Obligoris) respactivaly,

Place: DELHI Sd/-(Authorised Officer)

For UGRO Capital Limited

Date: 10.09.2026

NOTICE BY WAY OF SUBSTITUTED SERVICE
UNDER RULE 38 OF NCLT RULES, 2016 READ WITH ORDER V¥ RULE 20
OF CODE OF CIVIL PROCEDURE, 1908
BEFORE THE HONBLE NATIONAL COMPAMNY LA TRIBLIMAL
NEW DELHI BENCH — IV, NEW DELH|
SHAILENDRA KUMAR SINGH & ORS.
VERSLS
M5 MORPHEUS PRODEVELOPERS PRIVATE LIMITED
LA, NO. 2559 OF 2026
IN
LR (1.B.) NO. &2 OF 2024

Ta,
1. BHAVESH KUMAR SINGH
SUSPENDED BOARD OF DIRECTOR OF
M/5 MORPHEUS PRODEVELOPERS PRIVATE LIMITED
HAVING RESIDENCE AT
F-1102, AMRAPALI ZODIAC 11TH FLOOR, SECTOR -120,
NOIDA, GAUTAM BUDDHA NAGAR UTTAR PRADESH - 201301
EMAIL: Bhavesh bhavesh singhd9@gmail com

~RESPONDENT NO, 2
‘Whereas Mr. Shailendra Singh Being the Resolution Professional of My's Morpheus
Prodevelopers Private Limited has filed an Application bearing L4, Mo, 2559 of 2026
in CP (LB} No. 63/ND/2024 under Section 25(2]()) read with Section 66 and &7 of
Insolvency and Bankruptcy Code, 20016, inter alia, seeking appropriate
directions/relief against the Respondents.
Whereas the Hon'ble National Company Law Tribunal, Court-IWY at New Delhl vide
Order datied 1208202 b, has permitted the |.||'“||J-e=|~\.igi'-|-'|.{ ter SiErye the Addresses e,
the Respondent Na, 2 through substitited moede al service e, through newspaper
publication in two prominent newspapers in vernacular langueage in that area, whera
the RespondentNo. 2 is residing, due toinability toserve through ordinany mode.
TAKE NOTICE that the above-captioned matter will mow be lsted on 14.09,.2026
before the Hon'Ble Matiomal Company Law Tribunal, Court-IY, New Delhl, You iy
aitfer appear in person or theoegh your Authorized Pepresentative. Take nofice that,
in default of your appearance on the day before menticned, the Applicaticn will be

1 i . k 3
heard and determined in your absence. Mr. Shailendra Singh

Resalution Professional For
M5 Morpheus Prodevelopers Private Limited
Regd.No, IBBI/IPA-DO2/IP-NO0MT71/2017-18/11372

BGIL FILMS & TECHNOLOGIES LIMITED

CIN Mo; LERF930L1980PLCNIRS 2
Regd. Office: ALTF Build, 103, NH-19, CRR}, kshwear Nagar,
Okhla, Mew Dafhi-110044
Corporate Office; C-13, Second Floor, Sector 58,
Moida-221301 [Untar Pradedl)
E-mall: beilfilmsi@bgilinfo.com, Website: www bpiffilms com

NOTICE

MNotice i hereby given that the 37th AGM (Annual General Meeting) of the Company
is scheduled to e held on 30th September, 2026, Wednesday st 0945 & M., through
Video Conference or Other Audic-Visual Means [OAVNM] facility in compliance with
peneral circelar Moz, 142020 dated April 8, 2020, 17/2020 dated April 13, 2020,
2002020 dated hMay 5, 2030 and subsequent circulars issued in this regard, the latest
being 03,2025 dated September 22, 2025 by the Ministry of Corporate Affalrs [MOA),
Gavernment of India and Securities and Exe hange Board of India {SERN, to transact
the Ordinary and Special businesses as set out in the Natice

As par aforesaid circulars, the Notice of AGM along with the Annual Beport for FY
2025-2026 has to be sent only by electronic made to those Members whose E-mail 1d
are already registéred with the Compamyy Depositaries, The Company is also
praviding e-voting and remate e-voting f.1;:|;i:'-,| o all its Members sirmilar te earlior
pracices

If your emall 10 is already reglstered with the Company/ Depositary, Notice of AGM
along with annual report for BY 2025-2026 and logle detalls for e-vobing shall be sent
e wour reglstered emall addréss, In case wou have not registered your emall 1D with
Liwex Cam |':I.|r|','." Chepositary, please fealbow below instructans 1o regisier wour email [0
far obtaining annweal report for FY 2025-2026 and login details for e-voting

&
BGIL

Fima 4 Teohbvmlogies L

PhysicalHolding | Send a request to Registrar and Share Transfer Agent of the
Company, MAS Services Limited at info@masserv.com
providing Folle nuember, Mame of the shareholbder, scanned
copy of the share certificate (Front amd Back], PAN [self
aftested scanned copy of PAN Card), ASDHAR  (self-attested
scanned copy of Aadhar Card ) for registering email address,
Mease send your bank detail with original cancelled cheque to
our RTA [ie. MAS Services Limited, T-34_ .2nd Floor, Okhia
industrezl Area, Phase-ll, New Delhi 100020 slong-with letter
mentioning follono. fnotregistered already.)

PLEASE LIPDATE THE SARE ON OR BEFDRE 23,09/ 2026.

Fleasa contact your Depositary Particlipant {DP} and register
your email address as perthe process advised by DB

Demat Holding

Flease also update your bank detail with your DP for dividend
payment by MACH If declars by company

PLEASE UPDATE THE SARME OM OR BEFORE 23,/05/ 2026,

Th= Motice of AGM and Annual Report for PY 2025-2026 will also be available an
Company's website at weww bgilfilms.com and also on the 5tack Exchanges websites
at www.bseindiz.com Members attending the meeting through WCf OBWM shall be
counted fior the purpose of Quorum under Secton 103 of the Companies Act, 2013,

For BGIL Flims & Technologies Limited
5dy-

Pooja Aggarwal

Campany Secretary & Comphance Officer

Hlace: Delhi
Date: OB.09.2026

Laam Mame of Obligor(shlegal | Total Dutsiarding Dwa Oate of Diate of
Accoumt Mo, | Hedr(z)/Legal Representaliveis) | Rs. as oo bedow Owles| Demand Molice|  NPA

HHFDELHOW | Legal Heirs Of Lade Rs. 1164, 7470 02-09-2026 | O07-08-2028
13000001026 | Mr. Ramesh Singh Chauhan a3 an 02-Sep-2026
Maheshwari Dewi

Descriptbon of the Secured Assels | Immovable Properikes | Morlgaged Properties:- Bulllup
Second Floor, (3 Floor Abowa Upper Ground Floor And Firsi Floor) | Extent Lipto Celling Lewsal, Without
Roof Rights, Anaa Maaswing 31 78 5q.mirs: Le. Area Maasuring 38 59y Apprax., Alongwith Whole
Of s Struchane According Ta Ste Theren, Consisting OF Ong Bedmam, Ore Drawng Roam, Kilchen

Taikabbathesam, Balcany, Eic. & Part Of Built-up Propariy Basring Mo, H-35, Stiusded At Abedi Of H-
lock, Shakarpur, Out OF Ehasra No 2841 84, In The Ared OF Village Shakarpur Khas, Delhdi-110092.
Bounded as:. East: Gall, West; Potions Of Othars Buil On H-35, North; Osner's Property, South;
Portiore Of Orihess Buill On H-345,

“withi furthar intarest, addbonal Interest &l the rale as more pardcifady staled in respecive Demand
Mofics dated manlicnad ebowe, incdantal expermas, cosls, chames abc incurnad bl the date of payment
and'ar resfization. IFhe said Chligors) shall fail o make peymerd b HHFL = efanesaid, than HHFL shall
proceed egainst Ihe above Secured Assetls | Immavabie Propartvfies) under Sectior 134} af the saidAct
and the epplicable Rules prdiely at e risk of the seid Cbigor(siLegal Hewr([=)Lagal Rapresentaive (g)
35 ho tha costs and consequences

Tha gaid Obfigon'siLegal Hain sl egal Raprezenlatnes) are prahibibed undier the said Act o iransfer the
aloreseid Secured Assed|s)Vimmovabla Properdy, whelbar by way of sale, leasa or olbarwise withpud the
arioewritien consant af HHFL . Any person who conlravenas or abeds comnavantion of tha provisiores of the
Azl or Rules made fhereundes shall be §abka for mprisanment andfor panaity as provided undar the S,
DATE:  10-09-2026, Sd/- Authorised Officer,
PLACE: DELHI For HERD HOUSING FINAMGE LIMITED

SALE NOTICE UNDER THE INSOLVENCY AND BANKRUPTCY CODE, 2016
HELPLINE HOSPITALITY PRIVATE LIMITED (IN LIQUIDATION)

Liquidator Office: Kashyap & Associates 101, Nipun Plaza, Sector-1,
(Near Max Hospital) Vaishali, Ghaziabad-201019

E-AUCTION NOTICE

Date and Time of E-Auction: 28/09/2026 (2.00 PM to 4.00 PM)
{with unlimited extension of 5 minutes each)

Sale of assets of the Corporate Debtor on a standalone basis under the
Insalvency and Bankruptcy Code read with BBl (Liquidation Process)
Reguiations, 2016 through E-Auction on "AS |3 WHERE 157, "AS 15 WHAT 157,
"WHATEVER THERE |5 BASIS" and "NO RECQURSE BASIS" through an
approved service provider i e. Baanknet (Bank Assals Auction Network),

Last date of submission of E'I]-g:ﬁl-ll_fy

SRU STEELS LIMITED

CIN: LO1111DL1995PLC107286
Registered Office: C-47 G/F, Shivalik Colony, Malviya Nagar, Near Shemrock School, Malviya Nagar (South Delhi), South Delhi,

EXTRACT OF THE AUDITED FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED MARCH 31, 2026

In Compliance with Regulation 33.of SEBI {Listing Obligations and Disclosure Requirements) Regulations, 2015, as amended
("SEBI Listing Requiations”), the Board of the Directors of SRU Steels Limited at their meeting held on Tuesday, 08th September,
2026 approved the Audited Standalone Financial Results and Financial Statements of the Company for the Quarter and Year
ended 315t March 2026, The Financial Results along with Audit Report issued by M/s. Bihan Shah & Co., Chartered Accountants,
Statutory Auditors of the Company are available on the website of the stock exchange i.e. BSE Limited www.bseindia.com and
also on the website of the Company i.e. www.sru-steels. com. In Compliance with Regulation 47, of the SEBI Listing Regulations
we hereby notify that the same can also be accessed by scanning the below Quick Response (QR). Code.

Place: Delhi
Date: 09" September, 2026

By Order of the Board of Directors SRU Steels Limited
Sdi-

Akhil Arora

Managing Director & CFO

(DIN: 11329665)

SBFC Finance Limited

|| SBFC

PUBLIC NOTICE FOR AUCTION CUM SALE

Pursuant to taking possession of the secured asset mentioned hereunder by the Authorized Officer of SBFC Finance Limited (Erstwhile SBFC Finance Pvt. Ltd.) under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (“SARFAESI Act”) for the recovery of amount due from below borrower/s, offers/Bids are invited by the under-
signed in sealed covers for purchase of immovable property, as described hereunder, which is in the possession of the secured creditor, on ‘AS IS WHERE IS BASIS’, ‘AS IS WHAT IS BASIS’
and ‘AS IS WHATEVER THERE IS BASIS’, The Reserve Price for the Auction will be against the each property as mentioned below in respective column and the Earnest Money Deposit (EMD)
will be 10% of the reserve price accordingly which shall be required to be submitted by way of DD/PO in favor of “SBFC Finance Limited” along with the Bid by the intended bidder(s)/purchas-
er(s) at SBFC Branch Office “SBFC Finance Limited, O-7, 1St Floor, Lajpat Nagar-ll, New Delhi-110024.” on or before 5:00 PM of 28/09/2026 (last date for bid submission) . The success-
ful bidder/purchaser shall pay a deposit of at least 25% of the Sale Consideration [inclusive of EMD amt. paid with the Bid] either on the same day of Sale Confirmation or not later than next work-
ing day. Balance sale consideration shall be required to be deposited within 15 days from Sale confirmation date. Particulars of which are given below: -

Registered Office: - Unit No. 103, First Floor, C&B Square, Sangam Complex, Village Chakala, Andheri- Kurla Road,

Andheri (East), Mumbai-400059.
Branch Address: SBFC Finance Limited, O-7, 1St Floor, Lajpat Nagar-1l, New Delhi-110024.

Demand L Earnest Money Total Loan
Address of Borrower(s) / Co-Borrower(s) Notice Date ﬁ;?;:ﬁ: :g;::y Plzize(r;;) Deposit (EMD) | Outstanding as on
and Amount (10% of RP) 31st August, 2026
1. VINOD COFI COLDDRINK SHOP, Demand Notice Date: | All that piece and parcel of the| Rs.9,50,000/- Rs. 95,000/ Rs. 18,57,530/-
Mayur Vihar, PH-1, Galleria Mall, Gate No. 3, Delhi- 110091. 6th March 2023 property of Flat No. C-6 on (Rupees Nine Lac | (Rupees Ninety-Five | - (Rupees Eighteen
2. VIRENDER KUMAR, Rs. 11,86,493/- ( Rupees _ Fifty Thousand Thousand Only) Lac Fifty-Seven
3. DURGA DEVI, 4. RAM KISHOR, 5. GOMTI DEVI, A Second Floor area measuring 34 Only) Thousand Five

Eleven Lakh(s) Eighty-Six
Thousand Four Hundred
Ninety-Three Only) as on
2nd March 2023 plus
unapplied interest from the
date of 3rd March 2022

Add: Y K Jhuggi Camp, Yamuna Khadar, Chilla Saroda Khadar,
East Delhi, New Delhi-110091.

And Also, At: 1a. VINOD COFI COLDDRINK SHOP,

Flat No.C-6, On 2nd Floor, Plot No. F-20 and Plot No. F-21,
Khasara No. 156A, Sai Upvan, village Yusufpur Chak saveri,
Gautam Budh Nagra, Uttar Pradesh-201012.

Sq. Mtrs.(Without Roof Right) on
Plot No. F- 20 & F-21 Khasra No.
156A, Sai upvan Village Yusufpur
Dadri Gautam Budh Nagar.

hundred and
Thirty Only)

1. Last Date of Submission of Sealed Bid/Offer in the prescribed tender/Bid forms along with EMD and KYC (Self-attested) is 28/09/2026 on or before 05:00 PM at the Head/Branch Office address
mentioned herein above. Tenders/Bids that are not filled up or tenders received beyond last date will be considered as invalid and shall accordingly be rejected. 2. EMD amount should be paid by
way of Demand Draft/Pay order payable at, New Delhi-110024. in favour of “SBFC Finance Limited” which is refundable without interest to unsuccessful bidders. 3. Date of Inspection of the
Property is on 21/09/2026 between 11.00 AM to 4.30 PM. 4. Date of Opening of the Bid/Offer (Auction Date) for Property is 29/09/2026 at the above-mentioned branch office address at 12:30
PM. The tender/Bid will be opened in presence of the Authorized Officer along with all bidders. 5. The bid starts from the incremental value of Rs. 50,000/- (Rupees Fifty Thousand Only).
Further all the bids shall be increased in multiple of incremental value. 6. Property will be sold to bidder quoting the highest bid amount. Inter-se bidding will be at sole discretion of Authorized Officer.
However, the Authorized Officer has the absolute power and right to accept or reject any tender/bid or adjourn/ postpone the sale without assigning any reason whatsoever thereof. The property will
not be sold below Reserve Price. 7. Further interest will be charged as applicable, as per the Loan Agreement on the amount outstanding in the notice and incidental expenses, costs, etc., is due
and payable till its realization. 8. The detail terms and conditions of the auction sale are incorporated in the prescribed tender form. Tender forms are available at the above-mentioned Head/Branch
office. 9. Any fees, charges, taxes including but not limited to transfer/conveyance charges, unpaid electricity charges, Municipal/local taxes, Stamp duty & registration charges shall have to be borne
by the purchaser only. 10. The Auction Purchaser/Highest Bidder shall deposit the applicable TDS as per Income Tax rules (as of now 1%) against the Sale in PAN of SBFC Finance Limited (SBFC),
and submitted the requisite Form/Documents (as of now called form 26QB) with RFL prior issuance of Sale Certificate. The said TDS amount will be deducted by Auction purchaser form the Sale
Consideration. 11. All dues/arrears/unpaid taxes including but not limited including sales tax, property tax, etc. or any other dues, statutory or otherwise on the secured property shall be borne by
the purchaser separately. 12. Encumbrances known to the secured creditor: NIL 13. The successful bidder shall deposit 25% of bid amount (after adjusting EMD) immediately and balance 75%
amount must be payable within 15 days. On failure to pay the sale price as stated all deposits including EMD shall be forfeited without further notice. However, extension of further reasonable time
to make the balance 75% payment in exceptional situations shall be at sole discretion of authorized officer. 14. The particulars given by the Authorized officer are stated to the best of his knowledge,
belief and records. Authorized officer shall not be responsible for any error, mis-statement or omission etc. 15. The bid is not transferable, the purchaser(s)/successful bidder(s) and/or any person
claiming through or under them shall have no right to initiate any proceedings against the authorized officer/secured creditor in relation to the sale of the secured asset. 16. The Banker’s Cheque or
Demand Draft should be made in favor of ‘M/s. SBFC FINANCE LIMITED’ payable at, New Delhi-110024 Only. 17. The Borrower/ Co-Borrower are hereby given 15 DAYS STATUTORY SALE
NOTICE UNDER THE SARFAESI ACT, 2002 to pay the sum mentioned as above before the date of Auction failing which the immovable property will be auctioned and balance, if any, will be recov-
ered with interest and costs. If the Borrower pays the amount due to SBFC Finance Limited (Erstwhile SBFC Finance Pvt. Ltd.) in full before the date of sale, auction is liable to be stopped. 18. The
notice is hereby given to the Borrower, Co-Borrower to remain present personally at the time of sale and they can bring the intending buyers/purchasers for purchasing the immovable property as
described herein above, as per the particulars of Terms and Conditions of Sale. 19. The interested parties may contact the Authorized Officer for further details/ clarifications and for submitting their
application/Bid. Authorized Officer: Mr. SUNEEL KUMAR, Mobile No. +91 9910190890 E-mail Id: Suneel.kumar2@sbfc.com Authorized Officer: Mr. ROHIT SHARMA, Mobile no. +91
8588015491, E-mail Id: rohit.sharma8@shbfc.com 20. In case of discrepancy in the Vernacular language publication, the English newspaper will prevail over vernacular newspaper.

Place: New Delhi-110024
Date: 10th September, 2026

Sd/- (Authorized Officer)
M/s. SBFC FINANCE LIMITED

|Reserve Pricel Amount | Incremental
Deatails of Assets (INR) (INR) Vsl
Double-story residential premises 415 41.50 2.00
admeasuring 177.30 Sq Mtrs, situated at| Crore Lakh Lakh
Piot No.158, Block-G, Sector-41, Noida,
Distt G_B.Nagar, UP-201301

26082026, 6.00 PM

Documents and EMD

Dafe and Time of E-Auction for qualified

bidders

MNote:

1. E-Auction will ba conducted on "AS 1S WHERE 15", "AS |15 WHAT 15",
"WHATEVER THERE I5 BASIS" AND NO RECOURSE BASIS" a5 such
salg 5 without any kind of warranties and indemnities through approved
service provider Bank AssetAuction Mebwork

2. Documents shall be submitted on the website - hifps/haanknet.com/ an or
before Z6th September 2026. The bid form, along with detailed terms &
conditions of the complete E-auction process, can be downloaded from the
wehsita hilps:/baanknel, comy

3. Interested bidders are required to compulsonly register themselves on the
websita of baanknel under Buyer registration and then submit the eligibility
documenis onling on the baanknetwebsite

4. Bafore submission of EMD and participation in the process, mandatorily refer
lo the detatled E-Auction Process Dooument

5. In case the bidder has any queries regarding the auckion process, they may
refer to the Auclion Guide for Buvers available on the webslie
hitpsbaanknet.com. For further assistance, bidders may contact the heipline
at +81 82912 20220 or wnte 10 support baanknet@psballiance.cam, Or
contact MrAnun Kumar, Advocale, at mobile no, BOTET 52975

| 280812026 §2.00 PM 1o 4.00 PM)

Sdi-

Sarvesh Kashyap

Liguidator, Halpline Hospitality Pvi. Lid, {im Liquidation)

Regn.No.: |BBI|PA-D02P-N001 271201 7-18/102%6

Address: Kashyap & Associates 101, Nipun Plaza, Sector-1,

Diate ; 09,/ (8172026 {Near Max Hospital), Vaishali, Ghaziabad, UP-201019
Place: Chaziakad E-mail: hhplinliquidation@gmail.com

__MARE LOIRE FASHIONS LIMITED

1erly known as Mare Loire Fashions Private Limited)
irstl Floor, Band Khera Rogd, Mundlka, New Delhi=-1 10041
CIN: LIB20Z2DLZ0 1 4PLC2Z 661 84 Website: www.marcloire.com,
Emall: Ainance@marcloire.in, Ph: +91-6200962 002

CORRIGENDUM TO THE ANNUAL REPORT FOR THE
FINANCIAL YEAR 2025-26

The Company has issued the Notice dated 2° Seplember, 2026, convening the
13" (Thirteenth) Annual General Meeting (AGM") to be held on Tuesday, 28°
September, 2026 at 11:30 AM (IST) Through Video Conferencing (VC) Other
Audio Visual Means (OAVM) and the Annual Report for the financial year 2025-
26

The said Nobce of the 13" AGM and Annual Reparl were circulated to the
shareholders of the Company on 2% September, 2025 in compliance with the
provisions of Companies Act, 2013 read with the relevant rules made thersunder
and SEBI (Listing Obligations and Disclosure Requiremeants) Regulations, 2015
Subsaguent ta the circulation of the Annual Report, the Company observed an
Inadvertent typographical eror in the reproduction of certain figures intha Cash
Flow Statement appearing on Page No. 132 of the Annual Report

Accordingty, the Company has issued a Corrigendum to the Annual Report and
uploaded the Corrigendum together with the Revised Annual Report on the
website of the Company at hiips:marchoire. comvinvestors, The Corrigendum
and the Revised Annual Report have also been submitted to BSE Limited for
dissemination o the shareholders and the investing public

This Cormgendum shall form an integral part of the Annual Report for the
financial year 2025-26 which has already been circulated to Members of
Company and from the date hereof, the Annua! Repart for the financial year
£025-26 shall always be read in conunchion with this Cormigandum, Save and
excepl the modifications specifically sel out In the Comrigendum, all cther
contents of the Annual Report shall remain unchanged,

The Corrigendum o the Annual Report along with the Revised Annual Repor
has also been circulated on 9 September, 2026 through electronic mode to the
Members whose email addresses are registered with the Company/ Registrar
and Transfer Agent/Depository Participant(s).

The Company regrels any inconvenience causad to the shareholders due to the
inadvertent error.

This Corngendum 15 also. available on the Company's website af
https:imarcloire comyinvestors, on the website of BSE Limited at
www. bseindia.com and an the website of NSDL at www.evotingindia.com.

For MARC LOIRE FASHIONS LIMITED

Sd/-

Vasant Kuber Soni

Place: 09/09/2026 Company Secretary & Compliance officer
Date:; Delhi M. No.: AGG6T4

epaper.finanﬂiaiexpress-.cunb. &

FORM NO.14
[See Regulation 33(2)]
OFFICE OF THE RECOVERY OFFICER - I
DEBTS RECOVERY TRIBUNAL DELHI (DRT 2)
dth Floor, Jeevan Tara Building, Parliament Street, New Delhi-110001
DEMAND NOTICE

NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS &
BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO THE INCOME
TAXACT, 1961,

RC/108/2026 09-07-2026

UNION BANK OF INDIA (E-CORPORATION BANK)

Versus

MS GROUP SECURITY ALLIED SERVICES

e

Ta

(CD 1) MS GROUP SECURITY ALLIED SERVICES B-508, SUSHANT LOK PHASE-
1, GURUGRAM Gurgacn, HARYANA-122001 Also At:B- PLOT NO, 566, UDYDG
VIHAR-Y, NEAR POST OFFICE, GURUGRAM HARYANA Also AL B-417, 15T
FLOOR, SUHANT LOK-|, GURUGRAM, HARYANA - 122009 Also At; FLAT NO. 108,
IVORY TOWERS RETREAT COMPLEX, SOUTHCITY - |, GURUGRAM, HARYANA,

Also AL D-Z20, RATUA MOHALLA, NEAR KUMAR CHOWK, PRITHLA, PALWAL -
121102 Also At: FLAT NO_566, THIRD FLOOR, PHASE-II, OMEX CITY, PALWAL

(CD 2) MR. MAHESH TANWAR S/0 SH. VIJAY PAL FLAT NO. 232, SAPNA GHAR
APARTMENT PKT- 6B, SEC-II, DWARKA, NEW DELHI Also At D-220, RATUA
MOHALLA, NEAR KUMAR CHOWEK PRITHLA, PALWAL - 121102

This is to nofify that as per tha Recovery Certificate issuad in pursuance of ordars passed
by the Presiding Officer, DEETS RECOVERY TRIBUNALDELHI (DRT 2) in TA/T26/2022
an amounl of Rs 9290061 (Rupees Ninety Two Lakhs Ninety Thousands Sixty One
Only) along with pendentellite and fulure interest @@ 12,25 % Simple Interest Yeary we.f.
20111/2018 1ill resfzation and costs of Rs 95000 (Rupess Ninety Five Thousand Only)
has become due against you {Joindly and severaliy/Fully Limitad).

2. You are hereby directed to pay the above sum within 1% days of the receipts of the
notice, failng which the recovery shall be made in accordance wilh e Becovery of Debiz
Due fo Banks and Financial Instifubions Act, 1993 and Rules there under.

3. You are hereby ordered to dectare on an affidavit the particulars of yours assets on or
before the nextdate of hearning.

4 You are hereby ardered fo appear belore the undersigned on-30.09.2026 af 10:30 a.m.
fior further proceadings

8. In addition to the sum aforesaid, you will alse be liable o pay:;

(&) Such interasts as is payvable for the penod commancing immadiataly after this notice of
tre certificate / execution proceedings.

(b Al costs, charges and expanses incurred in respact of tha service of this notice and
warrants and other processes and all other proceedings faken for recovening the amount
fue

Given under my hand and the seal of the Tnbumad, on this date; 09.07.2026 di

DEBTS RECOVERY TRIBUNAL DELHI(DRT 2)

DEMAND NOTICE

EDELWEISS ASSET RECONSTRUCTION COMPANY LIMITED
CIN: U67100MH2007PLC174759
Retail Central & Regd. Office: Edelweiss House, Off CST Road, Kalina, Mumbai 400098

Under Section 13(2) of the Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002, (“the Act”) read with rule 3 (1) of
the Security Interest (Enforcement) Rules 2002.

That, Assignor mentioned herein below has assigned the financial assets to Edelweiss Asset
Reconstruction Company Limited also acting on its own/in its capacity as trustee of various trusts
mentioned hereunder (hereinafter referred as “EARC”). Pursuant to the assignment agreements,
under Sec.5 of SARFAESI Act, 2002, EARC has stepped into the shoes of the Assignor and all the
rights, title and interests of Assignor with respect to the financial assets along with underlying securi-
ty interests, guarantees, pledges have vested in EARC in respect of the financial assistance availed

by the Borrower and EARC exercises all its rights as the secured creditor.

The undersigned being the Authorized Officer of the Edelweiss Asset Reconstruction Company
Limited (‘EARC”) under the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002. In exercise of powers conferred under the Section 13 (12) of the Act
read with rule 3 of the Security Interest (Enforcement) Rules, 2002, the Authorised Officer has issued
Demand Notice under section 13 (2) of The Act, calling upon the following borrower(s) of Assignor
mentioned below, to repay the amounts mentioned in the respective Demand Notice issued to them.
In connection with above, Notice is hereby given once again, to the Borrower(s) to pay EARC,
within 60 days from the publication of this notice, the amounts indicated herein below, together with
further interest as detailed in the said Demand Notice, from the date(s) mentioned below till the date
of payment and/or realization, payable under the loan agreement read with other documents/writings,
if any, executed by the said borrower(s). As security for due repayment of the loan, the following asset
have been mortgaged to EARC by the said borrower(s) respectively.

S| | Name Of The Borrower(s)/ Co-Borrower (s)/ | Demand Notice | Assignor & Details
No Loan Account Number Date & Amount of the Trust
1) RAJNI W/O DAYACHAND | SBFC Fincredit
4| 2) JASWANT SINGH SIO MAN SINGH 10820200 | india put, Ltd. &
3) MAN SINGH S/O RAM SAROOP Le <.>n 12.08 .2026 EARC TRUST
LAN:- PR01172559 R SC- 499

DESCRIPTION OF THE PROPERTY: All That Is Part And Parcel Of House No. 238 Area
Measuring 240 Sqyds Part Of Khewat/Khata No. 51/53 Mustakil No. 102 Killa No. 13(9-3),
14/1(7-17), 17(8-0), 18(6-2), 22/1(7-9). 23/1/1(2-3), 23/2(2-17), 24/1(6-13) Situated At Manpur
Tehsil Hatin And District Faridabad, Haryana.

1) VIKRAM VEGITABLE WHOLE SALER SBFC Fincredit
(THROUGH ITS PROPRIETOR MR. VIKRAM 13-08-2026 and India Pvt. Ltd. &
2 SINGH S/0. RAJVEER SINGH) Rs. 997030.56)- EARC TRUST
2) CHAYA DEVI W/O VIKRAM SINGH : ) SC- 499

3) VIKRAM SINGH S/O RAJVEER SINGH | 25 ©n 12:08.2026
LAN:- PRO1094582 -

DESCRIPTION OF THE PROPERTY: All That Is Part And Parcel Of Khewat/Khata No.235/240,
Killa No.150 (3-12), Khewat/Khata No.256/261, Killa No.101(5-4), Waka Siwana Mauja Nanu
Kalan, Tehsil Pataudi, District Gurugram, Haryan. Measured And Bounded As Under: - North -
Vacant Plot, South - House Of Natrapal, East - House Of Ram Chand, West - Road.

1) SABRA W/O MUBIN 13-08-2026 and | SBFC Fincredit India
3 2) MUBIN S/O GAFUR Rs. 1773898.64/- Pvt. Ltd. & EARC
LAN:- PR01260074 as on 12.08.2026 TRUST SC- 499

'DESCRIPTION OF THE PROPERTY: All That Is Part And Parcel Of Property Admeasuring 200
Sqyds Property At Khewat/Khata No. 52/60, Mu No. 16, Kila No. 2/1 (7-16), 3/1/1 (0-19), Araji
Jarai, Waka Mauja Raipur, Tehsil Sohna, Distt. Gurgaon, Haryana-122103.

If the said Borrowers shall fail to make payment to EARC as aforesaid, EARC shall
proceed against the above secured assets under the section 13 (4) of the Act and applicable
rules, entirely at the risks of the said Borrower(s) as to costs and consequences. The
borrowers are prohibited under The Act from transferring the aforesaid assets, whether by
way of sale, lease or otherwise without the prior written consent of EARC. Any person who
contravenes or abets contravention of the provisions of the Act or Rules made
thereunder, shall be liable for imprisonment and/or penalty as provided under the Act.

Sd/- Authorized Officer
For Edelweiss Asset Reconstruction Company Limited

Place: Haryana
Date: 13.08.2026

Ilweiss

anstruciboen

INVITATION FOR EXPRESSION OF INTEREST FOR

GIGA PIPE SYSTEMS INDIA PRIVATE LIMITED

DEALING IM CONSTRUCTION OF PRECAST CONCRETE PIPES AND
FITTINGS AT MAIHAR, DISTT: SATNA, STATE: MADHYA PRADESH

(Under sub-reguidation (1) of regulation of the Insofvency and Bankruptcy Board of

India (Insodvancy Resolution Precess for Corporate Persons) Regulation

RELEVANT PARTICULARS

1. |Marma of the corparate debbor along sith PAN | GIGA Pipe Systems India Private Limited

& GINY LLP Mo, CiN: UF 489000 20 20FT 68645

PAN: AATCGAEZZF

DENDE SHED MO, 103, SCHEME - |

CRHLA INDUSTRIAL AREA, PHASE-,

aouth Dethi, KEW DELHI, Delhi, India

110020

Mo Wabsite of the Corporate Defrtor

[NH-7, Main Road, Village Nadan Sharda

Frasad, Tahsil- Maihar, City; Maihar, Distt

Salna, Staty: Madhya Pradesh, India, Pin

485771

J. |Address of the reglstared offco

3. VAL of websdy © e
4. |Details of the place where the majonsy of
fimed assets are located

5. |Installed capacity of main products” serces | Mol Working

6. |Quaniity and walee of main products/ WA (A5 GO is not working)

_ |s@rvicas sald in the last financial year

7. |MNumber of employees’ warkman il

8. |Further detalls. including fast avallable Details can be sought by sending request

fingncial statements (with schedules) of two
yiears, lists ol credibors, are avaiabia al URL,
9. |Eligibility for resoiution applicants under
saption 25(21(h) of the Code is avaEabis 3l

af gigacep 2025 gmiail. com

Details can be sought by sending request
al gipscap? 025Egmail. com

LiRL:

10,1 *Lasd dafe far recéspt al expression ol 7-08-2026
Intierast

11| "Data of issua of provisional list of 18-09-2026
prospective resolulion applicanis

12, *Last dale for submission of objeclions to [29-00-2026
[rdreasicaal |15

13, *Data of isses of final list of prospeciive 2E-00-2026
resalulian Epalicants

14| ™ Date of isses of informatson memaranden, |23-09-2026

ealisatian il ard requeast for resHuliin
plans 1o prospective resolution apalicants
15.{ *Last dafe for subimissian al resalulion plans |03-10-2026

16.|Process email id {0 submif Exprassion of pEgacirpiEHEgmail. com
Inlesast
17.|Details of tha corporaie debdor's registration (WA
shabus a5 MSME
*Timelings has been reduced in beu of Honourable MCLT Bench-IV order dated
02.09.2026 inthe case of LA No. 4218 of 2026 (1B/294/N0D/2025) State Bank of India
/s Giga Pipe Systems India Pyvi Ltd.

Sd/-

Manoj Kumar Anand

Resolution Professional

In the matter of GIGA Pipe Systems India Private Limited
{Under Corporate Insolvency Resolution Process)

2, Community Centre, 3rd Floor, (Near PYR/McDonald's),
Naraina, New Delhi-110028

IBBI Reg. No.: IBBI/IPA-001/1P-POODB4,/2017-2018/10180

Date: 10/09/2026
e AN E-Mail: gigacirp2025@gmail.com

Place: New Delhi

New Delhi




www.freepressjournal.in

CONSIDER EXEMPTING CLASS 6 THIS YEAR
FR()M 3-LANGUAGE POLICY: SC TO CBSE

that the officials concerned

NEW DELH| would consider the bench's  was causing anxiety among In the Debts Recovery Tribunal, Jabalpur
suggestion. their parents. (Jurisdiction -Madhya Pradesh &CGhhattisgarh)

The Supreme Court on Wed- "All of us would sit to- The apex court was hear- 2nd & 3rd Floor, BSNL Building, Near Head Post Office, Civil Lines,

nesday asked the Central gether and revert to your ing a batch of pleas chal- "“":“:1:::‘:‘“”‘

lordship,” the top law officer
said. The senior counsel for
one of the petitioners said the
matter should not be delayed
due to more adjournments as
students have to ultimately

Board of Secondary Educa-
tion (CBSE) to consider
exempting Class 6 students
from its three-language pol-
icy for this academic year.

A three-judge bench led

take an examination and it

lenging the CBSE's policy
mandating the study of
three languages, including

two native Indian lan-
guages, for Class 9 students Bank of Baroda .. Applicant
from July 1. Vs

M/S Shri Ram Textiles & olhers ... Detendants

PUBLICATION

(Under sub-section (4) of Section 19 of the Act read with sub-rule 2A of
Fule 5 of tha Debls Recovery Tribunal (Procedure) Rulas 1993
Original Application No. 908 of 2025

by Chief Justice of India

(CJI) Surya Kant, while de-
ferring the hearing on a
batch of pleas challenging
the CBSE's three-language
policy to September 17,
asked the Board to look into
the possibility of accom-

(Under reguiation 3641

[Insolwency Heso

ADDENDUM TO FORM G
ADDEDNUM TO INVITATION FOR EXPRESSION OF INTEREST
PUBLISHED ON 20.08. 2026 FOR
MHOW GHATABILLOD TOLL ROADS PRIVA
OPERATING IN CONSTRUCTION OF ROAD INFRASTRUCTURE AT
MHOW-GHATABILLOD
) of the Insolvency and Bankruptcy Board of India
ution Process for Corporate Persons) Regulations, 2016)

1. M/S Shri Ram Texiiles, through is proprigtor Mr. Rajesh Kumar Bokhare,
No. 182, Ward No. 1, Mahajanpeth, Sant Kabeer Marg, Burhanpur (MP) 450331

2. Mr. Rajesh Kumar Bokahre, Makan No.182, Ward No.1, Mahajanpath, Sant
Kabeer Marg, Burhanpur (MP) 450331 PAN : BZOPB 12550

3 Mr. Punamchand Bokhare 5/0 Shn Bherolal Bokhare

Housa Mo .80, Ward No.01, Dr. Bhima Shanka Ka Pass, Mahajan Path, Burhanpur
(MP) 450331 PAN: BHUPB1925P

4. Shrl Jagdish S/0 Shri Bherolal Bokhare, Makan No.182, Ward No.1,
Mahajanpeth, Sant Kabeer Marg, Burhangur (MP) 450331 PAN: CCPPBE024G

ATE LIMITED

modating the students of /g TRARTICULARS Original | Revised Whereas OA No.908 of 2025 was listed before the Hon'ble Presiding Officer gn
glass 6 in the ongoing aca- 10, |L2st date for receinl of expression of meres! (07092026 | 22-08-2006 29077025
emic session. - — . 32025 Whereas the Hon'ble Tribunal is pleased to issue Summons/ Notice on the sald
"Consider Class 6 for this - map;mﬁ i d ki 01-10-2025 Application under Saction 19(4) of the Act. 0A filed against you for recovery of debts
; — — of Rs. 35,62, .818.00 (Rs. Thirty-Five Lakhs, Sixty-Two Thousand, Elght Hundrad
year... If they Ciin be &l v;eln 12. |Las! cate for submission of objections o 208-0025  |05-10-2026 Eighteen Only), due in the aforesaid account as on 12.04.2025 plus further Interest
SOme accommo aFlgn, the provisional st : : al contractual rates, penal interest &charges w.e.l. 13.04.2025 onwards 1l
benCh, also comprising Jus- 13. | Date E‘ SRS Ij final kst of ﬂm‘ﬂ 01-10-2026 16-10-202%6 realization of full dues... is annexed along with documeanis eic,
tices Joymalya Bagchi and V ressohiion applicants In accordance with the Sub-Section 4 of Section 19 of the Act, you Defendants are
Mohana, told Solicitor Gen- 14. | Date of ssue of mformation memorandum,  |06-10-2026  |21-10-2026 directed as under: -
eral (SG) Tushar Mehta. evaluation malrix and request for resolulion i) To show cause within 30 days (thirty) of service af Summons as to why relie!
SG Mehta requested the plans o prospechive resolubon appicants prayed lor should nol be gramted.
9 ) 15. | Last date for submission of resolution plans  |05-11-2026 | 20-11-2026 i) To disclose particulars of Properties or Assels other than the Properties and
court to defer the hga'lrlng %6. | Process emad id 1o submil Expression of o mgrpiEgTal com Assels specified by the Applicant under Serial No.3A of Driginal Application.
on the pleas as Additional laruat ; : i) You are resirained from dealing with or disposing of Secured Assets or such

Solicitor General Aishwarya
Bhati was not available.
He nonetheless assured

8 IAF aircraft

Mote: The other contents and terms of Form G dated 20.08 2026 as published in the Free
Press Journal (Englksh) and Raj Express (Hindil), indore Edition. and the Fnancial Express
(English) and Jansatta (Hindi), New Delhi Edition, shall remain unchanpsd

Furthes, the existing prospectve resolulion appscant|s) whio have already submitied Shesr
Expression of intenest (Eol) on o Gelore 07 092020 in response o Form G datsd
20.08 2026 shall nod be requinsd 10 Submll their Eol atresh

other Assets and properiies disclosed under Serial No.3A of the original application,
pending hearing and disposal of the Application for attachment of Properties.

iv) You shall not transfer by way of Sale, Lease or otherwise, except in the ordinary
course of business any of the Assets under which Security Inferest is created anddor
other Assats and Properties specified or disclosed under Sarial No 34 of the Qriginal
Application withoul the prior approval of the Tribunal,

¥) You shall be liable to account for the sale proceeds realised by Sale of Secured

S0/ :
- Assets or OTHER ASSETS AND PROPERTIES in the ordinary coursa of business and
carries 35 M " Iul MI{WHI mll‘l}l ?:uﬁi:ﬁ:rsz‘::fsr::;ms in the account maintained with Bank holding security
tonnes Of relief 00 g- Fo.- IOVIF-STGLEPA-22003- 20000000 vi) You are also directed to file tha Written Statemant with the copy thareof furnished
AFA Valid No.- 31.12 2006 ' :
and " | |to the Applicant and to appear before the Hon'ble Tribunal at Jabalpur on
and rescue Date: 10/08/2026 i R m"mm g ::ﬁ:ua'm‘ 1 10.30 AM, failing which the Application shall be heard and decided in
= Place Alse at: Fioor No. 8, Flat No. 803, Chandak Comersione, besace
supplles for Nepal e Upper Worl, Mumbal, Maharashira — 400018 | | Given under my hand and Seal of this Tribunal on 07th Sept., 2026
IANS Communication Email Id- cirp mglrplEgmail com I"': 07/09/2026
NEW DELHI Registered email id- caakhilahujaEgmail com. Mobile: +91- 8910197705 437 Authorised Officer, DRT Jabalpur

The eighth Indian Air Force
(IAF) aircraft carrying 35
tonnes of relief and rescue
supplies took off for Kath-
mandu from New Delhi, the
Ministry of External Affairs
(MEA) said Wednesday as
Nepal struggles to recover
from the devastating flash
floods of August 26 which have
caused widespread destruc-
tion, left over 1300 people
dead and thousands still miss-
ing. “India continues its re-

LIE HDUBING FINANCE LTD

APPENDIX-

The undersigned being the Authorised Officer of the LIC Housing Finance Ltd. under the Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 and in exercise of Powers conferred under Section 13 read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002, issued a demand notice calling upon the Borrowers. To repay the amount mentioned in the notice within 60 days
from the date of notice /date of receipt of the said notice together with further interest, incidental expenses, costs, charges etc. till date of
payment and / or realization. The Borrower having failed to repay the amount, notice is hereby given to the Borrower/ Guarantor/ Mortgagor
in particular and to the public in general that the undersigned has taken possession of the property described herein below in exercise of
powers conferred on him/her under Section 13(4) of the said Act read with Rule B of the said Rules on this year . The Borrower in particular and
the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge of the

LIC HOUSING FINANCE LTD.

AREA OFFICE:- 2nd Floor, Gajanan Bhawan, EC-63 Scheme No. 94, Part - C

Opposite Bombay Hospital Square, Vijay Nagar, Indore, M.P. 452010

Phone No. 0731-2553881
IV) RULE 8(1) POSSESSION NOTICE

Website: www.lichousing.com

IMMOVABLE PROPERTY

nation

Indore, Thursday, September 10, 2026

-
SHAKTT

PUMPING LIFE

SHAKTI PUMPS (INDIA) LIMITED

CIN : L29120MP1995PLCO09327
Corporate Office: Plot Mo. C-4, Silver Spring Phase-2, Business Park,
By-Pass Road, Opposite D-Mart, Indore (M.P.}-452020
Regd. Office: Plot No. 401, 402, & 413, Sector I, Industrial Area, Pithampur, Dist. Dhar (M.P. 454774
Tel: +81-731-3635000, E-mail : cagshaklipumpsindia.com, Website: https./i'shaktipumps.comy

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
REQUESTS OF PHYSICAL SHARES

In accordance with SEBI Circular No. HO/38/13/11(2)12026-MIRSD-PODVIIATS02026 dated January 30,
2026, Shareholders of Shaktli Pumps (India) Limited are haraby informad that a special window has been
opaned from February 05, 2026 to February 04, 2027, for re-lodgemeant of transfer deads.
Shareholders are to nole that this window |8 only for re-lodgemant of transfer deeds, which wene lodged
prior to the deadling of April 01, 2018 for iransher of physical shares, and rejecied/returned/nol attended 1o
due to deficiency in the documents/process/or otherwise, Shareholders who wish to avail the opportunity
ane reguesied to contact our Registrar and Share Transfer Agant (RTA).
Thi Details of Reglstrar and Share Transfer Agent (RTA) are as follows:
Adroit Corporate Services Private Limited
18-20, Jalerbhoy Indusirial Eslate, Makwana Road, Marol Maka, Andhari (E), Mumbai City, Mumbai,
Maharashtra, India, 400058, Email : infof@adroilcorporate.com and Contact No.: +81-22-4227 0400
The Company’s wabsite: www.shaktipumps.com has been updated with the details regarding the
opening of this special window and further updates if any, shall be uploaded therain.
For any additional information, assistance or clarificalion, shareholders may coniact the RTA at
infoi@adroitcorporate.com or by sending an email {o the Company at cs@shaktipumpsindia.com
Mote: All shareholders are requested o update their email address with the Company / Registrar and Share
Transfer Agents / Depository Participants. By Order of the
for Shakti Pumps (Iindia) Limited
Edr.
Ravi Patidar
Company Secretary
ACS : 32328

Date: 09.08.2028
Flace: Indore

Public Notice For E-Auction Cum Sale
In exErnse of [he [ wrrder the Becunlizaion and Fecormsirucion 9l Francal Assels and E1h41:¢fn.-.rrdr5=cunh|- Interes At 2007 (n shorl el

b &5 SARFAESI Act) Rules, 2002 fin short referred fo as RULES) and

reuant o the pessession of fe secursd asset of the bomoeerguaranion™ s
meniioned hareurder vesiad with the Authorized Officer under the sai c%

SARFAESI -1-:J:a'-:l RULES fior recowery of e secared debis. e Asthorized

has decided | sell fe secuned assed by audmn gale. Nolioa B hereby given fo the public in geresal and o e bomower and guaranion i pir
ticular, that the under menSoned propart o Phoenix Aﬂlll Limited (formery known as Phoenix ARC Limited achng in capaoiy as Tresiee of
Phoenix Trusl FYZE-14 (Phoeric) I:c.: o Floor, Walace Towers, 1190140081 Crossing of Sahar Road and Weskem Express ﬂl;*li':sn'fit Parie
Eaal, Munhial- 400057 (pursuant 4o assignmen| of debls by IFL HOME FINANCE LTD in favar of Phoenis vide Assorment Agressment dated 28 12 2005
will be sold on "AS |15 WHERE 15, AS IS WHATEVER THERE IS AND WITHOUT RECOURSE COMNDITION”, by way of "oniire e-auciion” for recowery of
dipes and fusther inlerest charges and cosls efc. at delailsd Below in lerms of the provsions of SARFAES] A2 read wilh Fules B £ 9 of Security inlenesd
(Endorcement) Rules, J002 The Sake wil be done by the undersigned fwough e-auction platform provided ai the websibe: wwa iorehome. com

Borower(s) | Demand Netice Description of the immovable Date of ical Reserve Price
Co-Bormowsr (s Darbe and Amowni propeyl Secured Asset R 902000/ (Fupess Nine
/Guarantor(s). | 71042025 Re.7462321- | Al that part and of the propen | Lakh Minety Two
Legal Heirt | |Gupees Seven Lakh Farty E?l E'WF:"PD"' : ;""' """H;m1 ﬁ:f:ﬂz: “Yotal_Outstanding as On Thousand Orly)
Six Thousard ony, Mhow,  Indoes a 1
Mr. Rajosh Kumar| Six Th I“'i' ""-"'.':"“d 4:3;,,;."'1 India. Ames Ann"e-aa{lrr-; TEA hnt-?.ﬂ?;:.‘tll-ﬂum Earnesi hw
Patel Mrs and Thirty Twea Cnly| FL) Frupe-‘tg_ Land_Area| Eght Lakh Seventy P (EMD) Re.
Foni B Bid Increwss Amoumt | Carpal_Area nnm‘l'r Ao 1000 Thowmand Seven .,,n;rg.: [Rupees Niredy Nire
gt | Rs.20000% (Rupess Twenty |310.00 | Thirty Saven and Eighty Theee | Thowsard Two Husdred
| Thauaand Only) Paisa Only) Crbyl
Data of Inspection of propery EMD LIIIIJH: Datel Time of E-Auction
12N W20RE 1100 ks <1400 hra T V026 il 5 pm, TRMAIE 11060 hrs-1300 hi

lirik aremilablo for tho proparly) Secured Assal only. Mabe: Fa % link for each proparty’ Secumd Assal & diffierenl Ensume you & usieg ink of e propes

|Ia-llnlﬂ'_rrl'rll1t - EMD pargrrants acn §o b mada wdi onbne moada only To make paymerss you havs io veil hitpecs iifioneshoms.com and pay Srough
byl Sooutsd Aasel you inkend 1o Buy wde public sxchion, Far Balancs Paymant - Login Bitps:iwwe, lifonshams com =My Bid >Pay Amgrurd

[ERME AND CONDITIONS.

1, For paricipaling 0 o-pucson, infendng biddam requined o egaler thar detals wih ihe Serece Frovder  bitpaciheess iflonstoma.com Wl n
pdvanon ol mus! oreats tha I-.'lgm Ecount Ing-: L) ard pasaword. Iniending bidders hava 0 submut the paymant of e EMD phor i parcpalon
Lipon papminl, biddan s requinid 10 submil B slecimncaly signad E-Tendar FomiBlid Fam [E-Sign| wiing S Asdhds Mumbed

2, Thas baddam ghal imprave thik offer in muliphe of amaunt merlconsd undes the column "Bid Incresns Amcurt”. In cime & Bid | placed in e lnd 5 min
ulng of #w closing Sme al e auclion, the deaing ime wil automalically gel exierded for & mirules

3, The sucomsfl bedder shoull depoai 25% of th bd amcunl {afer adusing EI‘-H:I: watten 24 howrs of ihe sccapiance of td prce By M Al nd T balance %
of thin b amcuni withis 15 dirys from the dale ol cordmaien of salk by the secursd oedior Al deposil and paymant shall Be in e predonted mode of paymeel

4, The purchamer his 10 haar [ ool apphcable shmg duly, lees, and any offer siadulory dues or olher diss e muRcpa) 9o, covl SRacCiaied wilh
fhir conveyanca o iranster al the knd and al ciher incidanial cosis, charges including il nees and mies oulgoings miaing io e proporty

8, Budders are advised to go thraugh the wabsite hitps.vwsw ilonehoma com for datailed lerms and conditions of auction sale & auciicn appication form
bilona submitting thedr Hids lor taking pan in thi esuchon sae proceedng

B, For détals, halp procedung and aning Irsning on s-auclion proapeciive bidders may contact e dénice provider E mal 1D - casfifionshoms Lom
Suppor Helpling Mumbars: @ 1000 2672 458

T. For any guary relmed to Propery detsils, Inspaction of Property and Ovding badl alc. call WL HFL toll free no 1800 2572 455 from 0530 bes. io 18000
ks, between Monday to Friday or wiile o emal:cansiliifionetome.com | customencare. retaliahoenixan co.n

B, Wolos is heraby given 10 S0owe Sal Bormovwend 1o colles (he household amicies, which were ling in he decured sl o e me of g phyScal
posssEsian within T days, olhérsise PHOEND] ARG LISMITED shall rof be responsibie kor any kos of property under e cicumsiances

B. Further lhe nofica is haraby given fo the Bomowerds, thal in case ey ftal io collect the above said arficies same shal be soid in accordance with Law

10, In cass af default in paymanl at &y stage by e successiul bidder ! auction purchaser within the above sipulaied tme, the sale will be cancedled. and
ihe amounl aready paid vl be forfelled {indudng EMO) and e property wil B2 again pul lor sale

11, A0 reserves the nghl 1o posiponeicancel or vary the s and condiion of lenderauciion wihoul ESsigning amy reason heeeol. In case of any ds-
pule in tenderlucion, the decison of AD of PHOENIX ARC LIMITED vl be final

12, BidsTenders not accompanied by the EMD shal be weated a8 mvalid. The EMD shall be refunded within ) days from the Tender apeningAuciion
dale. The bedders will nal o be endtied w0 claim any nierest in EMD for ary reason whatasoeser

13, The bidders vy parlicipabe in e-aaction kor Bidding fom her place of choice, Inlermel connsdivly shall hase 1o Be ensumed by e bidder hirmsell. PHOENID
ARG LIMITED ! Sarvice Provider shall not be held responsibie for inlemat connecivity. neteork problams, sysiem orash doen, power filers aic

liof p b | LIC HOUSING FINANCE LTD 1, '{r'-e Elal outstanding amount i nal the loan foredosune amn. -!.I!‘Inmr charges (if any) shall be calculaied &t the ime of cioswre of the loan
i . 15. The Bidder is herebry cautioned that the tered at the | of B i o te nitps. ! wwa ifionehcme com shal be e A
iefand rescue efforts. The = I 11 oan Name of Borrower S Demand / Amount In T e I ey e o ok o e S s oS Wi A v e s i it
8th TAF aircraft carrying 35 |\l A fe Numbet 8 Add P perty Possession Demand 5. PHOENIX ARC LIITED shall docile the bust offar and reservs its right and shall hane disconfion io negofiste with bidders after cpening terders and o aiso
tonnes of relief and rescue ress. MNotice Date Notice alow ;‘ha;l;lgi:ln ﬁﬁ%gﬁ highest bid for improvemant in e offer and fo accept or o reject any or all ofiers ;Erm i @y reason whatso-
) . A &gl The L resanves (he night 1o sl the propary thiough privalte mesty 35 per 3w, in he event of fzlre of leaden Auctons-sucion
supplies, including NDRF |1 :; :m::: o rﬂlc":‘“'::i: .E.:r:;:;: :rl::l;glu[&:';:ﬁiﬂﬁﬁi:ﬂ:ﬁﬂﬁ Tﬂl.:gngn::: 03.07.2026 | 15,76,946.90 | | Prospeciie bidders re sirongly advised to conduct ther ou indegendent diss dilgence regardng the propery including spection il and encum
: m T o n
€quipment, rescue gear, Applicant), M plot area 74,42 sg meter (800 sq ft)Bounded: - On the East by| 09,09,2026 + Interest & 18. Any and all dues, n:ha?gas. fiabilities, or obligations owards the property inchuding maintenance fees, builder or society dues, property tenes. uility chames
forensic supplies agd Army LE; J:?_:ﬂ :rﬁn:'!ﬁfnﬁufghiiaim Plot ne, 420, On the Waest by - Colony road,On the North by - Other Charges S Ty NN ALY O ";q:ﬂ'#w'ﬁ%mﬂw&?m mil'%m;"ﬁ ;ﬂﬁﬁ’ﬁﬂT by e successful baer
team replenlshment GH:AM PHAEDDI‘FAEMA T[Hi‘:'-ILI Plot no, 376, On the South by - Plot no, 378 The Borower ane hereby notified do pay e sum as menfioned abowe along with upho daled inlerest and ancilary epentes before e date of
supplies, has departed for SANWER. DISTRICT INDORE. WP Property 2: All the piece and parcel of the PLOT NO. 376, Tender/Aucson. faiing which the property wil b auctioned'sold and balance dues if any wil be recoverad wih imerest and cost _ _
stated on X. SANWER, DISTRICT INDORE, MP plot area 74,42 sg meter
11800 5q ) Baunded: - On the East by - ot no. 419, On the HINDUJA HOUSING FINANCE LIMITED
- :;?:hh: '_i':l'g‘:;";‘?;_}ﬂ“ S o g« R o BT, S (Hh vy Corporale Office: 167-169, 2nd floor, Near Little Moun! Metro Station, Saipet, Chennai - 600015
WEL RN LI RATLA 2.8002140001 ON ri T . e HINDUJA Regional Office- Office No.15J, 151 Floor, Orbit Mall, Vijay Nagar, Indare, MP - 452010
“E-TENDER NOTICE" . - Ms. MONIKA PAHUJA (Primary|pLOT NO. 555, SILVER STAR CITY, GRAM NIHALPUR MUNDI, 03.07.2026 71,77,075.56 HOUSING FINANCE Email - 3LIE1.I]5'I Jhindujahausingfinance com
Divisional Railway Manager (WA) Ratiam B002180002 Co-Applicant), Mr. ANIL PAH Bounded: - On the East by - Colony Road, On the West by - U3 Other Charges Appendix IV : Possession NOTICE wm property)
irvites *Open Tender® Mrowgh e-lender on (Co-Applicant) ADDRESS PLO Flot no, 567, On the Morth by - Plot no. 556, On the South by - Wharsas, the wndarsignad baing tha Authorizad Officer ol Handuja Housing Finance Limited (HHFL) ender the Secentisation and Reconsirsction
wabsita www,ireps.gov.in the details ans PP Plot no. 554 of Financial Assests and Enforcament of Sacinty Interest Act 2002 and n axsrcige of power confermed under Section 13(12) read with Fuls J of
as under-- Eander No. : RTM-2025-26- NO. 355, SILVER STAR CITY, GRAM the Security Interest (Enforcement) Aules 2002. Demand Notice (3) issured by Authorized Oficer of the Company to the Borrower(S) /
: = NIHALPUR MUNDI, TEHSIL AND Guaranton|5) martionsd heren below b0 rapay the amount mentionad in 1he nehics wiken 8 Cays from the date of recapt of the sand nobice. The
1102, Name of Work : Or Armbedkar ; . barrower having failed 1o repay te amount, notice here By grven 1 the Barmawer|s) / Guarartor (5] and the public in gereral that the underssgred
Nagar (DADN) - Prowvision of new DISTRICT INDORE, MP Symbolic Possession has taken Possessien of the property described here in below in exercise of pawers conferned on him under Sub-Section (4) of the Section 13 of
Integrated crew lobby, CTCC Office, the said Act read with Rule 8 of the Security Interest Enforcement rukes, 2002 The Barrower's aftention is invited 10 provisions of Sub-saction
counselling reom, TRS siall Room with 3.| 121400001862 [Mr. DURGALAL MALVIYAJHOUSE MUNICIPAL NO. 119 OLD, MUNICIPAL NO. 260, 10.06.2026 51119:1"5-53 {8) of section 13 of the Act, in respect of lime available, 1o redesm ihe secured assets. The Borrower in paricular and the public in general are
perking & boundary wall &t including 121400002242 |(Primary Applicant), Mr. RAHULMUNICIPAL 373, AT PRESENT 401, JUNA KADABEEN, + Interest & Reraby cautioned not to ceal with the property and ary deaings with the property will be subject 1o the change of HIHFL lor an ameunt a3
electric work. Approx Value MALVIYA (Co-Applicant)|MAHATMA GANDHI MARG, INDORE, MP plot area 523 sq ft 09.09.2026 Other Charges mentioned hersn undar with interest thareon
180,531,074 35/~ Earnesit Money io DRESS HOUSE MUMICIPAL NO. [dg'ﬁl = T‘l‘l‘tl- Bounded: - On the East by - House no. 4["3 off Name of Borrower/ Damand Hotice Im of Secured asset Date &
be deposited in : %180, 700.00/- . Kailash Malviya, On the West by - House no. 402 of Rajendra Guarantor / Co-Borrower Ciale Type of
Completion peried : 12 Months 113 OLD, MUNILIPAL NOQ. 260, Hathalsiya, On the Morth by - Mahatma Gandhi Road, On the Amaunt Due (Immovable Property) Pogsasgiom
Date of uploading on website : T::::ﬂﬁa?:: h‘:l;:ifﬁ:h‘g;; uth by - Back Lane MP/DRRTLMADIOODOTSZ | 09/07/2025 | Patwar Halka Mo 13 Makan No 241 Gram Dhamotar Post Negarea s, | 00/09/2028
07.00.2020. Dats of opening of Me. SATYANARAYAN JAT Rs. 833281/- | Dhamotar, Rural, Ratiam, Madhya Pradesh, India - 457222
Tender : 01.10.2026. « Datailed tender MARG, INDORE, MP SN O Mirs. Rekha JAT ol — Piysical
notice, eligibiity critera and terms and] |STATUTORY NOTICE :- The borrower/guarantor hereby notice do pay the sum mentioned above within 30 Days from the date of publication of| MP/IDRRTLM/ADOD0003ZS | 15-07-2024 Description of the property (with boundaries)- Makan No. 213, Ward No.| 12/08/2028
condilions are avallable at Website] |ohic notice failing which the aforesaid pro will be auctioned and balance if any will be recovered with interest and cost from you v :
e pouls. cost of lendsr form is E property ¥ you. Mr. KAILASH CHANDRA |Rs. 821538/ |10, Gram gg;::ﬂﬂnﬂrﬂm Pradesh, m:;ﬂumm. Physical
By Order| |PARMAR Measuring - Boundarses - House
e SNP-245) |Date : 10.09.2026 Authorised Officer| |Mrs. KALABAI PARMAR Of Mc Radheshyam Ji, West Foad, North: Road, South: House Of
Like us on: [ facebook.comWesternRly I e R4 0 4 LIC Housing Finance Ltd| Gavardhanial
MP/DR/ULIN/ADOD0BTS36 | 10/01/2028 | 02.Gram Kharkhadi, Tehsil Tarana Near By Fam Mandie, Ujain, Machwa| 01/08/2028
M. BAME SINGH Re.TAZ188/- |Pradesh, 456770 Total Area 700 sq. mir/85.05 sq mir Bounded As - East
B AU SMALL FINANCE BANK LIMITED| | ™ SHIVALIK SMALL FINANCE BANK LTD. s, LLABA  Common Road, West - House Ot Moran, Norh - House Of Gangaram | |
INFORMATION NOTICE Registered Office : 501, Salcon Aurum, Jasola District Centre, New Dalhi - 110025 South - House 0f Rarmial i
The below mantioned Borrowers & Co-Borrowers are informed 1o remove thelr EIH UGS900DL2Z020PLCIGE0ZT MPDR/ULIN ADOD01 417 10012028 | Plot m'.l'.ii'F;H 25 Siuated al Gram Kharkhadi Gram Kharkhad Tehsd 0104 2026
movable assels from the morigaged property (mentioned in the below lable) POSSESSION NOTIGE (For immovable property) Rule 8{1) Mr. Bane Singh Rs.866500/- | Tarana District Ujjain M.P Total Area 1114 Sq.ft 103.49 sq.mix Bounded|  pyysical
which has been sold by AU Small Finance Bank Ltd. (A Scheduled| | Whereas, the undersigned beng the Authorized Officer of the Shivalik Small Finance Bank Lid. banking company within fhe meaning of e | |y Hamu Bai As - EAST - Common Rioad, WEST - Road & House of Rameshwar, NORTH
Commerclal Bank) through auction proceeding under SARFAESI Act, 2002, | | Banking Regulation Act, 1949 having ["‘SHWE'HWWWHW‘-WW“‘“_"’“J'““ Cistrict Centre, New Deihi - 110025 and Head office - Aioad, SOUTH - Road & House of Rameshwar
e el ast o ety e st o | 3357 A0 v, acer 1 ;2103 Soahon st et et | g wORRBBET AN Pk 1k o oy i s VT2 V3| G
own cost and thay will also be liable for any damage caused dufing the shifting, if| | |iarest (Enforcement) Rules, 2002 issued a Demand Natice caling upon the borrower's / parties to repay the amount mentioned in the | | M Rakesh Rs. 8,785,292/ [PH. no. 37(78). vilage Ranmal bilod. Tehs Depalbur Dist. indore. lofal]  pyuyicy
it is not removed within 15 days. For other queries contact: Yogesh Kumar| | natice within 60 days from the dabe of recalplof the said Demand Matice M URMILA SISOOIYA Measuring area 600 5q./t.. Bounded As - East - Plotno. 149, West - Road
Prajapti 0388243777 or st naarsst branch, Tha balow mentaned Borawer's | Guarantor’s Morigagoe having failad o repay the amount, notice is hareby given to the Barrowers | North - Plot no. 183, South : Plotno. 163
e T e ot Guarantor's Morigagor and the public in general that the undersigned has taken Symbolic possession of the properties described herein | |MP/ADR/DHAR/ADDO000103  (D5-03-2024 | Property Is Situated AL, Gram Aabadi Survey No. 67, PH.No. 10:240 07/09/2028
Co-Borrowsr/MontasaonGuarantos Mortgaged Property balow in exercise of powers conderred on him { har undar Section 13(4) of the said Act read with Rule 8 of the said Rules. Mr. ABHISHEK KALYAN SINGH | Rs5.12.566/- |Lasudiya Tehsil & Dstt. Dhar MP India - 454001 Total Area - BOO SQFL|  pyuiey)
' Tha borrower's atiention is invited ko provisions of sub -section (8) of section 13of the Act, in respect of lime avadabie, (o redesm the sacured | | Mrs. AASHA BAI Boundaries a3 - East - Piot Of Rameshwar, West - House Of Unkarlal,
S OO ol e | | 8 s i e |
. aund Malviya | Hanuman Mandir Mohalla, Vill -Gunanwasa , The Borrower/s | Guaranior's Morigagor mentioned herein below in particular and the public in general (s hereby cautioned not 1o deal with | | /KGN KHGN/ADODDD000S  |22-12-2024 | Residential House No. 1226 Stuated at Kharoons PH. No. 43,
(Borrower), Babulal S/0 Dhulaji (Co- | Post Harsodan, Disl- Ujjain, Madhya Pradesh b preperties and any dealings with the proparties will be subgect to the charge of the Shivalik Small Finance Bank Lid . slong with lture | |0y RAKESH VERMA Rs. 10,030,247/ Ward No. 21, Ward No. 22 As Per Sampaca Guideline, r;ﬂ:l"ﬂ' Naar by
Borrower), Smt Pooja Malaviya (Go- Admeasuring 444 Sqyds nbares| at ihe contractual rate and substitute interess, incidental axpenses, costs and charges sic Mrs. NISHA VERMA Nag Mandir, Khargone Tehsil and Dist. Khargone.- 451001 Total Area Physical
Baorrawar) Nama of the Borrower(s)/ Description of the | Demand Notice Date & 840 5q 1t Four Boundaries - East - House Of Sapana Verma, West -
Guarantor(s)/ Mortgagor(s) Immovable Propartios Amount & Possession Road (common Way), North - House D1 Gokul Verma, South House Of
P g A i v Bk et i ot Pt
il fi, mall Finance m e
1. Mr. Malik Singh Kelwa 8io Shri Gokul Singh Kelwa, Add: - 742 K Bus | Equitable Morigage On| Demand Notice Date:- MP/DR/DHAR/ADDO000024  [05-10-2020 | All That Part And Parcel Of The Property Bearing House No. 252, Wn 07, 01/08/2026
Stand Najarpur Tehall Ghattiya Dist Ujain (M.P.) 458550, Also At: Add: | Property: All That The Plece of | 08-06-2026 Me. Sunil Chouhan §/o0 Rs. 16,00,533/{ Patwari Halka No. 19, Pushpaluny Colony. Gram Rawa, Dewas. Dewas|  pygiegl
H.no, 742, P.n.vo, 49, Bus Stand, Gram Najarpur Tehsd Ghattiya Dist Ufjain, | Parcsl Measuring An Area of | Pessession Notice Date: Ramesh Chand Chouhan Madfya Pradesh, Area -700 Sq. Ft Bownded as : East- Foad, West-
WESTERN RAILWAY - RATLAM DIVISION 2, Vandana Wia Shrl Malik Singh, Add: 742 K Bus Stand Nagarpur Tehsil | 600 S, FL, H.no, 742, Ph.ne. . 25-08-2026 Mrs. Laxmi Chouhan Wiio M. House Of Kishan Rao, North-house Of Kamal Singh, Choudhary, South-
- Ghatiys D joi M P) 455850, Also AL-Adc H.1 742, PRno. 49, Bus | 49, Bus Stand, Gram Nojarpr mﬂmﬂh‘“;;“'?ﬂum Sunil Chouhan_ -l
- ; : Tahall t I
E-Auction for the contract of Non-Fare Revenue (NFR) at various location am Singh, Add: 8 Jarpur fens ya Dist Ugain | bou ¥ ' ' our Hundred Forty & Twerty| | Mr. DAYARAM BHARAT LAL Rs.7,53,754/- [Ratiam , Madhya Pradesh , India - 457336 Total Area: - 850 Sq. Fl Physical
published on www.iregs.aav.in. The details are fumished as under. Sr. ”WFP‘"T“"I"E““WTW“UU“- *-“"'"T'““"E"“’““"G“':“ "';‘g‘ 's-'""t""" El'_"ﬁ:d mw' Ajc No. LPOD000000S851 & Narth - Land Of Madan Ji, South - Road
No.: 1. Auction Catalogue Ne. : PnU-RTM-RR-26-7. Type of Contract : :tﬁ';';;ﬁ "'::n Mz fr;”:_'sx"gguﬁm:n ';?Eu:'agg:jﬂgr:,rlﬁ:al[ : :; Sﬁ':h - LPOO0000C0Z586 MP/MAN/MASR/AD00000810 |14/01/2026 |House Panji No 117, Ward No 02, PHNo 26 Gram Panchayall po/pe/2026
Pay & Usa. Lot No. : PnU-RTM-DADMN-WRL-58-28-1. (Pay and Usa - Tohsi Ghattiya DistUjoin DR ' o Mr. Phunda Singh 5/o Hate |[RzBE1898 /- |Banwada, Mear By Hanuman Ji Mandie Jaora, Madhya Pradesh, Physical
Lounges | Waiting / Retiring / Cloak Rooms). Sr. No. : 2. Auction - - : Singh 457336 Total Area = 1680 Sqft Bounded As - East - House Of
M H- . ADW'HTH'EE"EE' T’r“ ﬂ{ cm“ . M“mﬂm m 1 * HI.Ihllh E-hll'l'l'll HD !h“ D'“i !Iﬂm ﬁdd H Tl H lel'l M'rd" h:' Pﬂ“ Eﬂulll MI uﬂl’tualﬂ‘ ':Iﬂ u-'ﬂm Hm mfi h.m“ mm “w 5"1“1, &ln Lm'l' quh. Waﬂ - Mtk mﬁm Swh 5.{. Wilam
g y | ’ 2 k (aram Bhesuni Vijay Gan| Mandi Dist Dewas (MP.) 455001, Also At: Pioneer | Property: All That The Piece | 08-06-2026 Singh Jhala. North - Road. South - H Of Prem Singh Kamal
No. : ADVT-RTM-DWX-05MN-173-26-1, (Advertising - On Station Premise ; ’ ngh Jhala, North . South - Housé ngh Kamal Singh
D P Parlod : &r N 3 2 Dats of E Enginaaring 758, Indusirial Area, Maxi Road Uijjain M.P. 456001, Also At- Add. | of Parcel Residential | Possession Notice & Pushpendra Gity Singh
(Non - Ligital). Contract Period : Sr. No. 1 - 03 Years. *| | Residential Property House Mo. 15/59 Situated in Gaon Abadi Surey No. 263 | Proparty Measuring An Area | Date:
Auction : Sr. No. 1 & 2 - 18.09.2026. Time : Sr. No. 1 &2 : 1200 PM. Sr. | | paiki At Village Bhassuni This And Dist Dewas (M.P), 2, Nirmala SharmaWio Shri | of £25 Sq. FL. House No. | 25-08-2026 MP/MAN/MASR/A000001689 |13-02-2026 | Drone SPiot No 185, LSNo 317, Village Martandganj, NR Chamundal 07,04/2028
No. : 3. Auction Catalogue No. : PnU-RTM-RR-26-8. Type of Contract : | | Mukesh Sharma, Add: - H.no, 59, Ram Mandir Ke Pass Gram Bhesuni Viay Ganj | 15/59 Situated In Gaon Outstanding Amount: Mr. Indar Singh Gurjar 5/0 (Rs. 926,744 /- |Mata Rawla, Jaora, Aural, Jaora, Madiya Pradesh, India - 457336 Prysical
Pay & Use. Lot No. : PnU-RTM-RTM-WRL-50-26-1. (Pay and Use - | | Mandi Dist Dewas (M.F) 455001, Also AL:- Add: Residential Property House No. | anadi Survey No. 263 Palki | Rs. 5,59,002.47/- ARAMLAL Total Area = 1759 Sqft Bownded As - East - Road & House of Bhery
Lounges | Waiting / Retiring / Cloak Rooms). Sr. Mo. : 4. Auction | | 155 Situsted in Gaon Abadi Survey No. 263 Paiki At Vilage Bhaisuni The And | a; \flage Bhaisuni The And | (Rupee Five Lakh Fily- Mrs. Ganga Bai Gurjar W/0 S/o Kamma ji, West - Gall then H/o Jyoti Bala W/'o Om Pandit, North -
Catalogue No. : ADVT-RTM-OOH-26, Type of Contract : Advertising. Lot | | Dist Dewas (MP), 3. Sanjay Sharma 8lo Shri Sundarlal Sharma, Add: Ward | pjgt Dewas (M.7) Bounded | Nine Thousand Two & | - |Indar Singh Gurjar H/o Mohan Bharti & Shambhu Bharti $/0 Shiv Bnarti & Jeevan Bhart,
No. : ADVT-RTM-INDB-OH-172-26-2 (Advertising - Out of Home). ﬁ"- T-”ﬁﬂ;";ﬁ“’“-“ﬂ“ﬁ-ﬁ%‘- “M?gﬁ ;gd R:'m""“ E‘;;WW By: East : House of Devi | Forly-Seven Paisa Only) South - H/o Bharatial & Samrath 5/0 Kamma Ji
Contract Period : Sr. No. 3 & 4 -05 Years. Date of E-Auction : St No. 38 Tﬁm%m mﬂ:‘?ﬂ_’{' *“.m“'h:’r:: “%”:‘*ﬂ“ﬁ"ah.:‘;"' Singh, West : House of Shri | against Loan Aic No.| |Bommower(s)/Guarantor's are hereby put 1o caution that the property may be sold al any Bme herein after by way of public
4-21.08.2026. Time : St. No. 3 & 4 - 12: 00 PM. Initial cooling off period is | | adg: Ho. 59, Ram Mandir Ke Pass Gram Bhesun Viay Ganj Mandi Dist Dewas ﬁfg:ﬂéﬁ:ﬁm"ﬁmﬂf LHH?'J':"W'”“WE“ 8] |auctionencers and as suchthis may alsa be treated as a notice under Rule 6, 8 & 9 of Security (interest) Enforcement Rules, 2002

30 minutes. Successive Lot Closing Interval is 10 minutes. Lot wise cosing
tirme can be viewed in E-Auction module of IREPS.

K3 facebook comMesternRly

SHP-244
F':Illl:llﬂ uson: h:l icomitesternkly

LIKE WS Oon

(M.P.) 455001, Also At: Residertial Property Housa Mo, 15/59 Siuated in Gaan
Abadi Survey Mo, 253 Paiki Al Vilage Bhaisuni, TehAnd Dist Dewas (M.P.)

Date: 25/08/2026 Place: Nolda Authorised Officer, For Shivalik Small Finance Bank Lid

Authorisad Officer Mobile No - Vaibhav Shrivastav - T987965803, Rajesh Chakotiya - 84355 71111, Dharamveer Yadav -
82694 20174, Saurabh Krishna - 70603 95936, Ankit Parmar- 89892 40866, Devanshu Tripathi - 8445634447

Date: 10.09.2026 Authorised Officer - Hinduja Housing Finance Limited




REAES

10 fadeRr, 2026

LOntineed friom prewious page.

Submission of Bids (other than Bids from Anchor Investors):

| Submission and Revision in Bids Only between 10.00 am. and 5.00 p.m. IST

|  BidiOffer Clasing Date®
Bubmission of electronic applications {online ASBA through 3-in-1 acoounis) for RiBs,
othar than QiBs and Non-insklubonal Investors
Submission of elecironic application (bank A3BA through enbine channeals (ke intameat

banking, mobile banking and syndicate ASBA applications through UP| as & payment
mechanism where Bad Amount is ug to 500,000

E-ul:urrus-smn nr elamrnnu, applicabions .:sg,-ndmam Mon- relaul M- II"II:|I'ﬂ':I'i.EI| applrtah:m ad
QIBs and Non-Institutional investors)

Submission of Physical Applications (Bank ASEA)

Submission of physical applications (syndicate Non-retail, Mon-individual applications where
Bid Amount is more than 500 ,000)

| Only between 10.00 a.m. and up to 5.00 pm. IST

Oinby between 10.00 a.m. and up to 4.00 p.m. 15T

: Elnh,.- behwesan ‘i‘.fl..l]n.a.nn.. and ;J;.'llll'.'l SI'JEI |.1.r.n..IS.T

Cinty between 10.00 a.m. and up 1 1.00 pm, 15T
Onty between 10,00 a.m:. and up to 12.00 p.m. 15T

| BidiOHer P
EID.I'I:IFFEH DPEHE EIIH

| BINOFFER CLOSES ON

| LIFI' r."anu'ate Eﬂl.'."fl-".‘]E&-'?d dafe shailbe al § ﬂn:?'pm on Qidfer I:Iu:nsrng Dats

[ B f
WEDNESDAY, 16 SEPTEMBER, 2026

FRIDAY, 18 SEFTEMBER, 2026™

Indicative Date
Un of about Monday, 21 September, 2026
On or about Tuesday, 22 September, 2025
On or about Tuesday, 22 September, 2026

Finalisation of Basis of Aloiment with the Designated Stock Exchange

Initiafion of refunds (if any, for Anchor Investorsiunblocking of funds from ASBA Accound®
Credit of Equily Shares to depository accountsof Allotlees | Onorabout Tuesday, 22 September, 2026
Commencement of trading of the Equity Shares on the Stack Em:hangea On or about Wednesday, 23 Sep-:amher 2026
*Incazaof (i} any defay in unblocking of amounis inthe ASBAAccounts ﬁm:.'r..ﬂ'mg amounts H&c.ken‘*hmugh the UP] Mechanizm) exceeding wo -t-hrﬁmg Cays fromthe
Bid/ Offer Closing Date for canceled / withdrawn / delefed A S84 Forms, fhe Bidder shall be compensafed &f & uniform rate of 2 100 per day or 15% perannum of the Bid
Amount, whicheveris higher from the dafe on which the request for cancedation / withdrawal / delgfion 15 placed in the Stock Exchanges bidaing plahonm wnfif the date
o which the amounis sre unblocked (§] any blocking of muifiple amounts for the same ASBA Form (Tor amownts biocked through the P Mechanism), the Bidder shal
be compenssted gl & uniform rade 100 per day or 5% per aantm of the tofal cumulahive Bocked amoun excepd fhe anigimal application amounl, whichever is higher

Only between 10,00 a:m. and up to 4,00 p.m. ST on
Eu:l.f Dﬁer |:||;|51r-; D-aie
Dnh.rbameen 10.00 a.m. and up o 500 pom, 15T

Upward Rewvision of Hld'-: by QIE..‘; a'1l:| hlnn [nﬁl,uulu;:-nal Bﬂﬂeﬁ -:alagunaa

Upward or downward Revision of Bids or cancellation of Bids by RIBs”

* UPI mandate end time shall be 5:00 p.m, on the Bid Offer Closing Date

"8 and Mon-inetfitonal Biaders can nailher reviss their bids downwants nar cancedwtharad their higds
On the Bid/ Offer Closing Date, the Bids shall be uploaded until;

i A00pm, ST incase of Bids by HBs and Non-Insktufional Bidders, and

i unfl 500 pm, 15T orsuch extendad ime as permifted by the Siock Exchanges, in case of Bids by RIBs.

{On Bid/ Offer Closing Date, exiension of time will be granted by Stock Exchanges only for uploading Bids receved from tha RIBs, after taking into account the total numier of Bids received and

a3 reporied by the Book Running Lead Managers to the Stock Exchanges
Simple, Safe, Smart

ASBA* wayanppllcatmn!!! UFI)

LASIETELD AV ESTS TR
*Applicafions Supporied by Blocked Amount ["ASBA 5 a
battar way of applying to offers by simpty blocking the fund
in the bank acoouni.
For further details, check section on ASBA,
Mandatory in public issues.

No cheque will be accepted. ipo.upinpel ovg.in

From the date on which such mulfisls amounds were bincked N the dale of aciual unblock: (i) any Mocking of amounfs more than the Bld Aot the Bldder shall be
compensated al & unmitonm rafe of T 100 perdsy or 5% per annuny of the difersnce 10 amouni, whichever is higher from the dafe on which sich excess amouis Wens
blocked t the dafe of achual unbloak; [iv] any delay in inblocking of non-alotfed / parfialy slotfed Bids, excesading two Working Days from the Bid/ Offar Closing Data,
Ite Bidder shall be compensated al a uniform rate of T 100 per day or 15% per annum of the Bid Amount, whichewer is tigher for the antire deration of delay exceeding
two Woriing Days from the Bid/ Offer Closimg Diate by the SCS8 responsie for causing such deiay mumhiocking. The BRLMSE shall in thelr sole discrefion, idenfify and
fixt the: fiabillty on such infarmediany o enfity respansitie for such delsy in unblocking. The Bidder shall be compensated in the manner specified in the SEBI ICDR
Masiter Circular, which for the avoldsnce of doubd, shall be deemed fo be incorporated in the sgreements fo be entered info between owr Company with the relevant
wlerrmadiaries, fo the exfent applfcabls, jssued by BEBI and any olher appdcable law nocase of defays n resolving: investor grievances in relafion fo
blockimgunblocking of fumd's. The processing fees for apolicalions made by UPT Bidolers wsing ihe LIPT Mechamism may be releasedfo the remitter bamks (S0.083) anly
after such banks prowids a wniten confirmation i scoovdance with SEBI ICOR Master Chroular and any subsaguent creulars or noiications lssued by SES) m fhis

e,

UPENow available in ASBA for Retail Individual Investors and Non Instifutional Investor applyving in public issues where the application amount s up te T 500,000, applying through Registered Brokers, Syndicate, CDPs & RTAs. UPI Bidders also have the
option to submit the application directly to the ASBA Bank (SC5Bs) or to use the facllity of linked online trading, demat and bank account. Investors are required to ensure that the bank account used for bidding Is linked to their PAN. Bidders must ensure
that their PAN is linked with Aadhaar and are in compliance with CBDT notification dated February 13, 2020 issued by the Central Board of Direct Taxes and the subsequent press releases, including pross release dated June 25, 2021 read with press
release dated September 17, 2021, and CBOT circutar no., T of 2022 dated March 30, 2022, read with press release dated March 28, 2023, and any subseqguent pross reloase in this regard.

4584 has fo be avalled by & the investors except Anchor investors, UPT may be svailed by (i Retall individual Invesfors in fhe Retall Pomion, {i] Elgide Employees in the Employee Reservalion Porbion [iF) Non-instiufional investors with an applicalion size of up fo T8 50 milfon in the Mon-Inshfubionz)
Portion. Formone delalls® on the ASEA and UP] process, please refar fo the defais grwen inthe Bl Cum Application Form and Abndged Prospechus and a'so plagss refer o the sechion “Offer Procedure™ on page 513 ofthe BHE: The process iz alse avaitable on the weballe of Azsociation ol trvastment
Bankers of froa [“AIBT) and Stock Exchanges and i the General infomation Document. The Bid Cumr Appdicalion Form and the Abrdged Prospecius can be downloaded from the webslies of the Stock Exchanges and can be oblamed from the st of banks that is displaved on the websile of SEB! o
W seblgovivsebiveliofhen Otherd clion do?do RecognissaFp=pes&infmio=35 and hifps:fwww sabi govinsebiwebiotherOtherdchion.do PdoRecognizedFom=yes Simtmid=4], respechvaly 55 updated from dime fo fime. For the izt of UP apps and banks e on (PO, please refer fo the ink:
wivw sebi govin, LIFY Biaders Bidding using the LUIPT Mechanism may aoply through the SCEBs and mobiie applications whose names appear on the website of SEBI, a8 updated from time fo time, Axis Bank Limited and (CIC! Bank Limifed have bean appointed s the Sponsor Banks for the Offar, in
accordance with the requiremends of SEBI cirpilar dated Novembar 1, 2015 as amended. For Offer related gueries. pleass contael the BRLM: on thel respective emad 1I0e a5 menbonad balow: For UPT retated queries, investivs can conlacd NPCH 2! thetall free number: 18007207 740 and mall jd:

THE EQUITY SHARES OF OUR COMPANY WILL GET LISTED ON THE MAIN BOARD PLATFORMS OF BSE AND NSE.

I case of any revisn tothe Prica Band, the Bid" Ofer Period will be extendad by at laast thres addibional Waorking Days following such revizion of the Price Band, subject to the Bid/
Ofer Period not axceeding 10 Warking Days. In casss of force majeura, banking strike or similar unfaressen orcumstances, our Company, In consultation with the Boak Running Lead
Managers, for reasens o be recorded inwriting, extend the Bidl Ofer Penod for & minimum of one Working Day, subject tothe Bad! Offer Period nof exceeding 10 Working Days. Any
revizion in the Price Band and the revised Bidl Offer Period, if applicabée, will be widely dizsseminated by nofification to the Stock Exchanges, by isuing a pubBc nobice, and also by
indbcaling the change on the respective wabsitas of the Book Running Lead Managers and af the terminals of the Syndicale Members and by intimation to Self-Carified Syndicale
Banks 'SCSBs"), other Designated Infermediaries and the Sponsor Banks; a3 applicable. In caseof revision of Price Band, the Bid Lot shall remain the 5ame.

This Offer is baing made throwgh the Book Buliding Procass. in tarms of Bule 19(2)(b)of the Sacurities Confract (Reguation) Rules, 1957 ("SCRR™) read with Requlation 31 of tha SEBI
ICDR Regulations and in compliance with Reguiation 6(1) of the SEBI ICDR Regulations wherein not mare than 50% of the Offer shall be available for allocation on a proporbonale
basiz 1o Qualified Insfitutionad Buyers ("QIBs", and such portion, the "QIB Portion”), provided that our Company, in consultation with the BRLMz, may allocate up to60% of the Q1B
Porion 1o Anchor Inveslors on a discretionary basis ("Anchor Investor Partion”), oul of which 40% shall be available for allocation a5 follows: (1) 35.33% for domestic Mutual Funds:
and (ii) 6.67% for Life Insurgnce Companies and Pension Funds, subject bo valid Bids being receved from the domastic Mutual Funds and Life Insurance Companies and Pension
Funds, at or above the price at which allocation will be made to Anchor Investors CAnchor Investor Allocation Price”) in accordance with the SEBI ICDR Regulations. Any under-
subscriplion in the pordion amaunting 1o 6.67% reservad for Lite Insurance Companies and Pension Funds may be allocated 1o domestic Mutual Funds. In the evant of under-
subscription or non-allocalion o the Anchor Investor Porlion, the balance Equity Shares shall be added fo the QB Porion {ofher than the Anchor Investor Porion] (the "Net QIB
Portion®), Furlhar, 5% of the Nat Q1B Portion shail be avaliable for allocation on a proportonale basis 1o Mutual Funds only, subject ta vasd Bids being received at or above the Offer
Price, and the remainder of the Net QIB Parbon shall be avalabie for allocation on a proportionats bass fo QIB Bidders (ather than Anchor Invesiors) including Mutual Funds, subjectio
valid Bids being receved at or above the Offer Price. However, if the aggregate demand from Miwtual Funds is [ess than 5% of the Net QIB Portion, the balance Equity Shares available
for allocation in the Mutial Fund Portion will be added 1o the remaining Met QB Portion for proporticnate alfocation bo all G1Bs. Further, not less than 15% of the Offer shall be available
far allocation to Non-Institulional Bidders (out of which one-third of the portion available fo Non-Institutional Bidders shall be resarved for Badders with an application size of mare than
=020 mion and uprio <100 million and bwo-thirds shall be resenved for Bidders with an application size of more than < 1.00 million, provided thaf ihe unsubscribed porion v either of
the aforementioned sub-calegorias may be allocated o Bidders in the other sub-category| and notless than 35% of the Offer shall be availabia for allocation to Retail Individual Badders
in accordance wilh the SEBI ICDR Regulations, subject to valid Bids being recaived from them at or above the Offer Price, All Bidders, other than Anchor Imvestors, are required io
participate in the Offer by mandatorily wlilizeng the Application Supooried by Blocked Amount ("ASBA") procass by providing details of their respeciive ASBA Aocount and UPI 1D in
case of UP| Bidders, as appheable, pursuant io which ther corresponding Bud Amounts will be Bocked by the or by the Spansor Banks under the UP| Mechanism, as the case may bea,
{0 the extent of respective Bid Amounts. Anchor Investors are not permitted fo paricipate in the Offer through the ASBA process, For further dedails, see "Offer Procedure” on page
513 ofthe RHP.

BiddersiApplicants should ensure that DP ID, PAN and the Client ID and UPI ID {for UP1 Bidders bidding through UPI Mechanism) are correctly filled in the Bid cum
Application Form. The DP 1D, PAN and Client ID provided in the Bid cum Application Form should match with the DP (D, PAN, Client 1D and UPI D available (for UP| Bidders
bidding through the UP1 Mechanism) in the Depository database, otherwise, the Bid cum Application Form is liable to be rejected. Bidders/ Applicants should ensure that
the beneficiary account provided in the Bid cum Application Form is active. Bidders/A pplicants shoukd nofe that on the basis of the PAN, DP 1D, Client 1D and UPI 1D [for
UPI Bidders bidding through the UP| mechanism) as provided in the Bid cum Application Form, tha Bidder/Applicant may be deemed to have authorized the Depositories
to provide to the Registrar to the Offer, any requested Demographic Details of the Bidder/Applicant as available on the records of the depositories. These Demographic
Detalls may be usaed, among other things, for giving Allotment Advice or unblocking of ASBA Account or for other correspondence(s) refated to the Offer.
Bidders/Applicants are advised to update any changes to their Demographic Details as available in the records of the Depository Participant to ensure accuracy of

BOOK RUNNING LEAD MANAGERS
'ICICI Securities Mmm 1 JM Financial

ICIC] Securithes Limitad

[CIC] Venture House Appasahbeb Marathe Mang

Prabhadevi, Murmbai 400 025 Maharashira, India

Tel: +81 226807 T100

E-mail; heromotors ipodEizicisecunbes.com

Investor grievance a-mall: customercare@icicisecurities. com
Website: weww icicisecurities com

Confact Person: Namrata Ravasia

SEBI Registration No.: INMODOG11174

JM Financial Limited
7 Floor, Crergy Appasahab Marathe Marg

DAM Capital Advisors Limited

Altirus 2202, Lavel 22 Pandurang Budhkar Marg
Warli, Murbai 400018 Maharashtra, Inda

Ted: +01 22 4202 2500

E-mail; hml ipo@damcapital.in

Investor grievance e-mall; complainti@darmcapltal in
Website: www.damcapital.in

Confact Person: Punest Agnihotri/ Chandresh Shamna
SEBI Registration No.: MBANMOGG011136

Tal: 481 22 6630 3030
E-mail: heromotars.ipoi@jmil,.com

Website; wawjmfl.com
Contact Person: Praches Dhuri
SEBI Registration No.: INMO00010361

AVAILABILITY OF THE RHP: Investors are advised to refer 1o the RHP and the "Risk Factors™ beginning on paga 21 of the RHP belore apphying In the Cffer. A copy of the
RHP will ba made available on the websile of SEBI at www.sebi.govin and is avaiabla on the webeites of the BRLMs, [CICI Securities Limited al www icicisecurities.com, DAM
Capital Advisors Limited at www.damcapitalin and JM Financial Limited at www.mfl.com and at the waebsite of our Company, HERQ MOTORS LIMITED at
www heromotors.com and the websites of the Stock Exchanges, for BSE Limited at www.bseindia.com and for Mational Stock Exchange of India Limited al www.nseindia.com.
AVAILABILITY OF THE ABRIDGED PROSPECTUS: A copy of the Abndged Prospactus shall be available on the website of the Company, the BRLMs and the Regstrarto the
Ohifer at: www.haromotors.com, wwawicicisecurites.com, www.damcapitalin, www_jmfl.com and www. kfintech.com, respeciively.

AVAILABILITY OF BID CUM APPLICATION FORM: Bid cum Application Farm can be obtained from the Registerad Office of aur Company, HERO MOTORS LIMITEL,
Telephone: +81 120 4412 000; BRELMs: ICIC| Securities Limifed, Tel; +81 22 6807 T100; DAM Capital Advisors Limited, Tel; 459 224202 2500 and JM Financial Limited, Ted:
+91 22 6630 3030 and Syndicate Members: Sharekhan Limited, Telephone Number; +51 22 6750 2000, and JM Financial Services Limited, Telephone Number: +31 22 6136
3400, Reqistered Brokers, 50583, Designated RTA Locations and Designated CDF Locations for parficipating in the Offer. Bid cum Application Forms will atso be avaiable on
the websites of the Stock Exchanges at www.bseindia.com and www.nseindia_com and at all the Designated Branches of SCSBs, the list ofwhich is available on the websies of
the Stock Exchanges and SEBI

SUB-SYNDICATE MEMBERS: Almondz Global Sacurities Limited; Ambnt Capital Limited; Anand Rathi Share & Stock Brokers Limited; Asit C Mehta Financial Services Limited;
Axis Capital Limited, Bagai Financial Securilies Limited; Centrum Finverse Limited. Centrum Wealth Management Lid; Chosce Equily Broking Private Limded: DB(International]
Stock Brokers Limited; Eureka Stock & Share Broking Services Limited; Finwizard Technology Private Limited; Globe Capital Market Limited, HDFC Securities Limited; IDBI

Prabhadew Murmbai 200 025 Maharashira, India

Investor grievance e-mail: grievance.bd@jmfl.com

records. Any delay resulting from failure to update the Demegraphic Details would be at the Biddars/Applicants’ sole risk.

Investors must ensure that their PAN is linked with Aadhaar and are in compliance with the notification issued by Ceniral Board of Direct Taxes nofification dated February
13, 2020 and read with press releases dated June 25, 2021, Septamber 17, 2021 and March 28, 2023 and any subsequant press releases Inthis regard.

Contents of the Memorandum of Association of our Company as regards its objects: Forinformation on the main objecls of cur Comgany, please see "History and Certain
Corporate Matters™ on page 301 of the RHP. The Memorandum of Association of our Comgany is a material document for inspection in ralaton 1o the Cffar. For further details, see
“Material Contracts and Documents for Inspection” on page 581 of the RHF.

Liability of the members of our Company: Limited by shares.

Amount of share capital of our Company and capital structure: As on the date of the RHP, the authorsed share capital of our Company |5 5,800,000, 000 divided into S&0,000 000
Equity shares of face value of T10 each and T905,000,000 divided intd 99,500,000 CCPS of faca valoe of T 10 each. The issued, subscribed and paid-up Equity share capétal of our
Company is $3,327 870,050 divided inta 382,787,005 Equity Shares of face value of 10 each. For more details of the capital structurs of the Company, see “Capital Strucfure”
beginning on page B4 of the BHP.

Mames of the initia! signatories to the Memorandum of Association of the Company and the Number of Equity Shares Subscribed by them: The inifial signatories to the
Mamorandem of Associabion of the Company are as follows: Pankaj Munjal, Charu Munjal, Abhishek Munjal and O P Munjal Holdings. For more defailz of the share capital history of our
Company please see * Capital Structure™ baginning on page 84 of the RHP.

Listing: The Equity Shares that will b2 offered trrough the RHF are proposed to be: isted on the Stock Exchanges. Our Company has recesved ‘In-principle’ approvals from BSE and
MWSE for the listing of the Eguity Shares pursuant to thair iadtars sach dated dugust T, 2025 For the purposaes of the Offer, the Designatad Siock Exchange shall ba BSE. A gignad copy of
the RHP and tha Prospectus shall be delvarad to the RoC for filng in accordance with Section 26(4) and Section 32 of the Companies Act. For details of the matarial confracts and
documents that will be available for inspeciion from ihe date of this RHP up io the Bid! Offer Closing Date, see "Material Confracts and Documents for inspection” on page 561 of
the RHP.

Disclaimer Clause of Securities and Exchange Board of India ("SEBI"): SEBI only gives its observations on he draft offer documents and thes doas not conslitete approval of
githar the Offer or the specified securities stated inthe Offer Documents. The invesiors are advised o refer to page 493 of the RHP for the full bext of the disclaimerclause of SEBI
Disclaimer Clause of BSE (the Deslgnated Stock Exchange): Itis o be distinclly understoad that the permission given by BSE shauld not in any way be deemed or construed that
the RHP has been cleaned or approved by BSE nor does il cerfify the correctness or completaness of any of the contents of the RHP. The investors are advised to refer to the page 435
of the Red Herring Prospechus for the full text of the disciaimer clausa of B5E

Disclaimer Clause of NSE: It iz to be distinctly understond thal the permission given by NSE should notinany way be deamed or construad that te Offer Docurment has been cleaned
or approved by NSE nor does it certify the comeciness or completeness of any of the contents of the Offer Document. The investors are advised to refer to page 495 of the RHP for the
full kext of the disclaimer clause of N3E,

General Risks: Invasimants in equity and aquity-ralatad securiliesinvaiva a dagrae of sk and Bidders should not mvest any funds in the Offar untess thay canafford to take the Ask of
losing thes investment. Biddars are advised bo read the sk factors carefully befors taking an investmenl decisson in the Offer. For laking an investment decssion, Bidders must rely on
their own examingtion of our Company and the Offer, including the nisks imvolved. The Equity Shares in the Offer have neither been recommended, norappraved by the SEBI, nor does
SEBI guarantas the- accuracy or adequacy of tha contents of the Red Herring Prospectus. Spacifc attantion of te Bidders & invited 1o “Risk Factors™on page 21 of tha RHP.

REGISTRAR TO THE OFFER | COMPANY SECRETARY AND COMPLIANCE OFFICER '
Sakshi Dureja
b KF I NTEC H HERO MOTORS LIMITED
P inisass teanitEetaTIn Max Square, Office leved, 77 Floor, Plat Mo, C3-C, Jaypee Wishiown,
KFin Technologies Limited Sector 128, Noida, Uttar Pradesh 201 304, India

Tel: +91 1204412 000
E-mail: invesiorrelalions@henmolors.com
Wel:l‘.;ii‘te l.'.'.l.rnrherurrru:ﬂnrh £om

Investars may contact the l:-:anpang.r Secratary and Ec-:nphame Drm::r of tha Heguslrar t
the Cdfer in case of any pre-Cdfer or posl-Ofer related gnevances including non-receipt of
letters -of Allotment, non-credit of Alotted Equity Shares in the respective beneficiany
acoount, non-recaipt of refund orders or non-recaipt of funds by elecironic mada, ele, For all
Cifer related quenies and for redressal of complaints, investors may also wite fo the BRLMW

301, The Centrium, 3rd Floor, 57, Lal Bahadur Shastn Road,

Mav Pada, Kurla (Wesl), Kurla, Murmbai 400070 Maharashtra, ingia
Tel: +51 40 6716 2XE2

E-mail; heromotors. ipod@kfinkech.com

Investor grievance a-mall: einward risi@kfintech.com

Website: www.klinfech.com

Contact Person: M. Burali Krishna

SEBI Registration No.: INROGOO00221

Capdtal Markel Services Limited; [IFL Capital Sarvicas Limiled; Jobanputra Fiscal Services Pyl Limiled; Keynote Capial Limited; KJMC Capital Market Services Limited, Kotak
securities Limited; LKF Securities
Limited; Motilal Clswal Financial Services Limited; Nirmal Bang Secunties Pyl Limited; Nuvama Wealth and Investment Limited: Pantomath Financial Services Limited; PAYTM
Money Limited, Prabhudas Lilladhes Py Limited; Pravin Ratilal Share and Stock Brokers Limited: Refiance Securities Limited, Religare Broking Limded; RR Equity Brokers Put
Limited; SBICAP Securifias Limited: SMC Global Securities Limited; Standard Chartered Securifies; Sushil Financial Services Pyt Limited; Systemalix Shares and Stocks (India)
Limited: Trade Bulls Secunties {P) Limited; Trust Secunties Limited; YES Securities {India) Limited.
PUBLIC OFFER ACCOUNT BANK AND SPONSOR BANK: Axis Bank Limited
ESCROWCOLLECTION BANK, REFUND BANK AND SPONSOR BANK.: ICIC] Bank Limited
UPI: UP1 Bidders can also Bid through P Mechanism.
All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed fo them in the EHP,
For HERDQ MOTORS LIMITED
On behalf of the Board of Directors
1
Sakshl Dureja
ompany Secretary and Compliance Officer

Place: Mosda, Uttar Pradagh
Date: Seplember 3, 2026

HERO MOTORS LIMITED is proposing. subject to racespt of requisite approvals, market conditions and ather conssderations. an initial pube offer of its Equity Shares and has filed a RHP dated Septarmber 8, 2026 with the RoC. Tha RHP i made avadable on the wabsite of the SEBI at www sabi.gov in as wel as an tha websteof tha BRLMs e ICICI Securities Limited
at www icicizecurities. com, DAM Capital Advisors Limited at www.damcapital.in and JM Financial Limited atwwew.jmfl.com, the website of the NSE at www nsaindia.com and the website of tha BSE at www.bgeindia com and the website of the Company sl www. heromators.com. Any potantial investor should note thatinvestmant in eguity shares involvias a high degres
of risk and should rafer o the RHP, including the seclion tited “Risk Factors " beginning on page 21 of the RHP. Patential mvesiors should nof rely on the DRHP for making any investment decision

This announcement does not constitufe an imvitation or offer of secunties for sale &y any jurisdiction. The Equity Shares have not been, and will not be, registered under the United States Secunties Aciof 1333, as amended (U5, Securities Act”) or sy state securities iawsin the United States, and eniess so registersd, may not be offered or soéd within the United States,
ExCepl pursuant o @ exempbon from, of ina fransaction not subject to, the registration reguinemients of the LS. Secusities Act and applicable U3, state securities Bws . Accordingly, the Equity Shares ane being offered and sold only outside thiz United Siates, in“offshore transactions’, as defined in and in reance an Regidation S under the LS. Sacunties Act and the

applicable laws of the pnsdictions s which such offers and sales are made. There will be na publc offering in the Uinited Slates
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Matice is hereby given that the 37th AGM (Annual General Meeting) of the Company
it seheduled 1o be held oo 20tk Er,'pll_'-mhﬂr'l 2026, 'I,"n.'l;'r.lmrl.-l,:lu',' at 09.45 4. M. through
Viden Conferance or Other Audio-Viseal Means [0AVM) facility in compliance with
general circular bos. 14730020 dated April 8, 2020, 1702020 dated April 13, 2020,
20/ 2020 dated May 5, 2020 and subsequent circulars issuad in this regard, the |atest
being 013/2025 dated September 22, 2025 by the Ministry of Corporate Affairs (MCA),
Gowernment of India and Securities and Exchange Board of india §5EB1), to fransact
the Ordinary and Sgecial businesses as sot outin the Nokce,

Az per aforesaid circulars, the Notice of AGM along with the Annual Report for FY
20252026 has to e sent anly by electronis made ta those Members whose E-mall Id
are already registered with the Company/ Depogitaries, The Company is also
providing e-vating and remofe e-voting-facility to afl Its Members similar to earlier
prachces.

I your email 10 is already registered with the Company Depositary, Notice of AGM
along with annual regort for FY 2025-2026 and login details for e-voting shall be sent
to your registerad email address. in case you hawa not registered your email iD with
the Company/ Depositary, please follow below instructions to register your email 1D
ferr obtaining annual repaort for FY 2025-2026 and bogin details for eovoting

Physical Holding | Send a request to Registrar and Share Teansler dgent of the
Company, BMA5 Services Limited at info@massarv.com
prowviding Folio number, Name of the shareholder, scanned
copy of the share cerbficate [Front and Back), PAN [self-
attested scanned copy of PAN Card), AADHAR [=elf-attested

scanned copy of Aadhar Card) for registering email address,

Bleace send your bank detall with orlginal cancetled cheque to
our ATA (ie. MAS Services Limited, T-3d, 2nd Floor, Okhla
Industrizl Area, Phase-ll, New Delhi 100020 along-with letter
menticning foliono, if notregesterad already.)

PLEASE LIPOMTE THE SAME ON OR BEFORE 23/09/2026.

Flease contact your Depositary Parbcipant (08} and regester
your gmail addrass as per the process advised by DR

Please also update your bank detall with your DP for dividend
payrment by MACH if declare by company.

PLEASE UPDATE THE SAME QN OR BEFORE 23/00/2026.

Demat Holding

The Motbce of AGM: and Annuwal Beport for FY 2025-2026-will alsa be available an
Company's website at wwee bilfilms.cam and aleo on the Stock Exchanges websites
at woww.bsaindia.com bembers attending the meeting through W QAWM shall be
countad for the purpose of QGuorum under Section 102 of the Companies Act, 2013,

For BGEIL Films & Technologies Limited
5d/-

Poaoja Aggarwal

Comparny Secretary & Compliance Officer

Place: Delhi
Date: 08.09. 2026
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3. iersa Ffaer s st sy arw fafr 12/09/2026 % 15.00 59 @R

4. 3imersA fAfaersmr e it sifem fafér 25/09/2026 % 17.00 =T ash R

5. fferer @i Y famish 26/09/2026 T T 17.00 51 & Hrrte W Fiveren, Wara
g ST AT A SR A @it straY | Fiferer @ie 3 et gt e s sremEn
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R, i e w wee RifeR S e wrt
JMEAfSd forT STET | Tt el R Frishdiel & afwa
rftert gffeera st S fSer st e fag =rereT
STl TR ST 9IS S i & TS b1 g HT
T &1 T Tohed 3TN o Head 9 SRihdl STH-5
TR g oo ol S ol TG ST | Shriehdl Hehed ot 36
IR T T S| 9 TR W GRS el HiS[S R |

oIS BISHT BigHd fafies

wlile wwiiea: dEH AEE uib diz R, wieei ad, denl R, g, JERE- 411014
T e Bt e, Afe-605 i 606, TR wEEE, wie 7. 13, -3, fimr TR, fdR-452010
st st @1 BT - sr fimer / $ier amdst ajay. mittal@bajajhousing.co.in/

AiaTge Fae +91 9855733149 TS +91 9782217044
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Rrrpfiergae Us Rewgrr At wrARTaa ey 16 gekile Jie ReRRd foe vae 2002 & savfa s@a ol @ Bt 3 §-Tianft e
<, Frem & wraaT wita R see @it Frem 2002 Foawr sle) @ st
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e Fae 402, uqy ad, st e eEr <6, & @le T M.
A—1, Farge, ST e Dawer asdta sk Rrem-452001

gt B-402 3ft s e da AT oA AR dReeme
SIFEF T ST, 6, 7 AE-452010 W

9 28,89 035/ T THET § (v wrgore o Al gone|wialt ds
ety =u=), 05092026 a6 = @ 05092026 T uigwr #H
T T = s awR At & Eem

wie TR 402, T aa, st | d-femh @R 13n02026, FEE 1100 W F FuEw
AT @iH-B Wie T4 MA-1.[(12:00 T B di, 5 e Tt slifia safer @ |wn
deelige, SaeE UMW dolluen dEcfid|wade ® @ wrr Rt @) o owe w9t
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e dee 401, ¢ wie F9w 403,[Frdler R 10092026 | 12102026, HAE 100
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19 fordeR =1 Tge T & TR
AR T AR ST HAT 317N
S Tealt & &l
fosaR ¥ "l dow
ST A I Wg sk
HUH TeTY T Sees
TS A AR BB o ST 19
firciert =hi Tger el o SeR AR
Wl R ¥ HIUE 3T
S Jea’t & hrEied
fosaX # weel dow
SRS Sl | 38 SR g
et o e SR S A,
siferer & s1fver € B 9

RAft= shtadn ==t
T e o @1 AR e (R) | dodt (3)
01/ 144-2026-27| %9 ¥ :- DEN/qd &M@ : (1) gieni-WMG - CC+8+2 WT¥ -| 535 12.487.86 | 10,64,300.00
TRR(P) - 11 Tkm (2) RER-WaAR 2fifF® - TRR(P) - 12.00 Tkm &

g 8 g B 6 WA S waftra wgfai |
02 [145-2026-27 | tier - TR i - =TT - 30.560 Tkm SiFfa R RwIR 1| 5,24,37,595.58 | 10,48,800.00

%3t - (1) - SrpT — PRCL srgr & Rt 24/9- 25/°|1482592282 90|29651 900.00
03 | 146-2026-27 3iefer LC 4. 18 3iatfed 5.00 X 4.50 m (W1goT1 X 5.00 M X 4.5 M &)

WEST & LHS 1 fAmfor| (2) ResrTR- el oM : PRCL @TgA R faft 15/ 7 - 8 sienfar ariawfe LC 9. 114 S RAF W (2.00 X 5.00
M X 4.00 M Ya WT5oT &) RUB & fmfor| (3) GRseR-8YelT 3T - PRCL @rg & faft 17 /3-4 siepfar aawf@a LC ¥. 115 &
U 9 LHS/RUB @1 fAmfur | (4) gRmgmR- e 3w - fasdt 20 /1 -2 siafa C-Aoft arawfa LC 4. 116 & v o) RUB &1 fwfor
(5) FXTR- 8T SFITHRT - PRCL @15 W fadt 32 /2-3 sierfa LC ¥, 127 wd fft 33 /9-34 /0 sierfa LC . 129 FRIM W (1 X
5.00 M X 4.5 M <1e W1g1 &) RUB &1 fRmfur| (6 ) GR-S-1R - 8T 3T : PRCL 3rmr & feft 32 /9-33 /0 fewfer LC W. 128 sienfar
5X 4.50 M ¥1%s1 & LHS 1 fAmfor (7) gRmseR-aYer SgumT - PRCL atge w= faft 68 / 4- 5 siefar LC 9. 148, fwdt 68 /8-9 sienfar
LC ¥. 156 & Rt 73 /0-1 sichfa LC ¥. 159 & TIM & (1 X 5.00 M X 4.5 M 9 15w &) RUB &1 fmfuri (8) RgR-arefiamom
IuTT - Rt 6/ 7-8 ienfar LC H. 7 S R LHS &1 fmfori (9) PRCL ST R &iteiT-g 3w & e fanft 19 /5-6 sierfa LC ¥,
1574 faft 24 /0-1 3fcnfcr LC H. 17 sichfe 5 X 4.50 m 615t & LHS &1 fmfor| (10) gYer-wrasrR argum - fRft 140 /3-4 sifa LC
H. 198 37afa 5 X 4.50 mWTES1 & LHS &1 fAmfori (11) WiaR 7vsd : - PRCL aTgH 3 qRseR-ten & e &t 55 /6 - 7 sierfa LC ¥,
145 sicfa wad &1 fmfor (12) wrexadt-aerg s - Rt 159,/9-160 /0 sicrfa B2-Sioft Arawfad LC ¥, 153 F R W (4M X
5M arar gt &) RUB a1 fRmfor (1.3) wreereft-aterg s - ff 106 /5-6 sierfa LC #. 105, fft 123 /2-3 sifa LC . 116 %
T IR RUB &1 fAfor

SR ft ffdar & forg - RS oy @7 A aka: 16,/09/2026 Ta Rf¥T wwHm i arka: 30/09/2026 dqwrde favur
www.ireps.gov.in BVP-122

#ars a3 [ facebook.com/WesternRly o g Gist &3: X x.com/WesternRly
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I/ 2026-27 /3-SR femis: 08.09.2026
TR uiferes fm, 3R fFrfaRed rf & for sifqarsT (3-2vsfin) & arem @ i fomt ugf o Afderd

SN e
. e e/ | e o
A T g et @ IeT 9 3RER| wHaTafy
. 2. 9 &t e Aoft
e e &6f o T e @ 21,50,89,270/-| I 12.500/-
o1 25032466_:(;«[: e a=f sam% & faera o 7 qrue fg dia ? 75’ 560/ | Appropriate | 24 ©rE
- - | i wieiet ored gt o Class
R & i R IRTEl O aaeae Rl W % 5,000/-
02 202466_U1A[; FTTRITT GIHT &g AISset Rieiet o) ST deeft ¥ 3421.900/- Appropriate | 24 1§
_534631_ 1 | % 25,700/- Class

1. i e Fa/ aega a7 &1 3ifcm e
2. aeAId RfderEem i s 08/10/2026 (2179 5:30 I1 42TT)
3. facdafferaem fifeie 09/10/2026 (2179 5:30 IS TLAT)
e : (T & Aefira forelt off TR & HeNe BT HehTer AT9ens https://mptenders.gov.in Y eSS TR & faar
AT, goieh & HHTEIR 0§ Feh1e 8 T ST | FrfuTe I (ITamaT)
TR Tfere A, 3R

Regan s1afin v feifiies
HNe ATer: 167-169, Tl aa, fofer A g wevM, WIUs, I+TE- 600015
SHRT Frater - SHffthT AEn 153, ugall Afvtd, siifdedid, o TR, 6, Aea uder - 452010

Email - auction@hindujahousingfinance.com

08/10/2026 (2T 5:00 I TP )
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afifyree |V shsstt Atfew ( e1ae Hufa 2q)
STet ae seierder & siftipa st 87 & A1d fergen efi wisdw fafies (HHFL) & witied sifeier 3ik fadfta uftafea & qafremr
FRPaMELR TIT 2002 S WoraA Faed HRATRA 13(12) B aed (W5w) 22T & Tar A gea 528 (wera) Figm 2002 & faw 3 & e et simar
2 | 3uRgmani & &t & Wit sifterl gR R e e i 3w Aiea H wis F afka @ 60 f6AT & i ifca § edfaa Rl S ger &
et G e figeeit o 3eera fam T & FuRwmarTafs S geor A fAwa TeT, SHaTa o STH®R SURars, TRE 3R AW THarar &t ms & fis
aEewaert A duld @ AfEeR A1 aitia dufd o AftevTax fGaT e, 57 36 W AeH 6 TE afted] & & (4) & 36l 21 3o AfefTan & 13 gqRem
SEC Wera 72 2002 & @8 fam (8) Sana we 1d &1 31 ot W 571a1 3 59 ST 3 WiaeT o 311ar & fob umsper vufa o1 dera ot s dufa
el ot it ite 3 feie eaewhee & aeera e fas 71 | 1R 3HR ST b ATl a8 Seerd fear 81
M &R uar SuReal  |Ews A o R e Y
TReX / HeSuRGdl GER 3 o TR
MP/IDR/RTLM/A000000752 |09/07/2025 | Ueardl &etsT #eR 13 HebTA A 241 UTH UHIGR URe 0T8T 7aar™, tta, | 03/09/2026
SfaeAROT S Rs.833281/- | giyefiur, Tqeiv, weA M2, WRd - 457222 Physical
sftact RT3
MP/IDR/RTLM/A000000326 |15-07-2024 | &ufe o1 faaror (inmi afge) - Aam e 213, ar€ Fax 10, 7 RTET, | 02/09/2026
sfbemrag AR Rs. 6,21,536/- | smeftor, Taemms, Wear wéwr, WIRE - 457001, WY 2580 @ Blel TeI|  Physical
sftuct et 9T AR & - 2580 e | Tt - g sﬁm]?mﬁﬁzﬁrm ufg: s,
IR 5B, Sfeivr. MatAara dreR
MP/IDR/UJIN/A000001636 |10/01/2026 |02, 7T @S], dediel aXHl, TH Hia & U, 3551, Wed Wa2l,| 01/09/2026
sfam i Rs.742168/- | 4567701 et &thet 700 77 Hiex / 65.05 P et HRILSAWBRE | physical
sitaet efteraTs e W AT 65, UfgH # HIEd &1 IR, 3% # TR 51 T £, afaior |
WS ST BTER|
MP/IDR/UJIN/A000001417  [10/01/2026 | ceife T 118, Uieered 25, I s, agtiter aemn, Sien 35319, wea| 01/09/2026
staafas Rs.666500/- | waer # fe2ia 21 o1 &weet 1114 Pf Pe (103.49 f iex) 21 5w Physical
sfteft dars HiATE 5 R & g A AT H3 e, Ui F H5E ARIMR BT, IR|
H g iR afeivT i as e SRR ETR|
MP/IDR/INDR/A000000108 |29/06/2024 | weie a1 184, W fisn fGeR Sict, Faa & 4. 4/1/2, 47372, dte=.| 02/09/2026
oft Taser Rs. 8,76,292/- | 7ET1 37(78), WM M feeelle, dedie Suterq e 5K, $oT A14|  Physical
ot 3fefem faehfear &=wet 600 @f Pe. 59 TR foT - g : wite 7. 149, ufgm: s, 36
wie. 185, afefor: wie .183
MP/IDR/DHAR/A000000103 |05-03-2024 | Tiufd 7w 3imaet O A 67, Wt e, HAid 10/240 @gfSar assiier| 07/09/2026
shtsifiSe seamr e Rs5,12,566/- | e fem ur wea wal, 4Rd - 454001 f@ra 21 gt &iwer -800a7f|  Physical
sitwat smemaTs Wle| HAC SAUER & - qd - IR BT weATe, UffH - 3aael T 7,
sfipeamrfie IR - I, Sfeior - fERr T asH
MH/KGN/KHGN/A000000005|22-12-2024 | fiETarft e FeiR 1226, PR @L1T P.H. FaR 43, ar$ FaR 21, A€ 7er| 08/09/2026
sft<rperamt Rs. 10,03,247/7 22 (¥iver s & HEHR), ST R, A Hiex & U, dedficr 3R] physical
it fAamamf ftet | - 451001 % i 81 Tt Sihet 840 o P | TRY HiTG -
9o - FUAT GH{ BT ER, TTHH - G50 (BTH TaT), 3T - TPe aAf BIER,
g - gaRranf ereri
MP/IDR/DHAR/A000000024 |05-10-2020 |3 iToet o1 g few et fafaor s v &: ez R 252, ard | 01/09/2026
oft gfter <item, g st wer =i |Rs. 16,88,533/1 07, TeaTdt ST 8k 19, qeTES Bieiit, 7T eran, S (meAveen,|  Physical
e & - 700 9 Ge | sHDB! HIATE 50 Wb &: Id - I, ufgd - e
sfiwelt wevt dem, ueh sit AABIR, IR - FAC e DR FTER, ST - fassar 6t 7
Tte dem
MP/IDR/RTLM/A000000898 |27-12-2024 | #as1 &R 119, Ua a1 AaR 6, UTH AIdsTist a8 e @, | 07/09/2026
sftearmWRa e Rs.7,53,754/ | mezr vl WK - 457336 FeT EVAe: - B50 e wtwne: qef - W] Physical
TwH
MP/MAN/MASR/A000000810 |14/01/2026 | #esT &R 117, a8 H&R 02, PHN 26, UTH YA aars], &AM 51| 09/09/2026
shpuerfagyage g Rs 861898/~ | Afdz & T, STIeRT, HEd Wa'el, 457336 | T &bt = 1680 ¥ eI | Physical
et EaR ATt =9 woR &: g & wret 6 O 350 e @ v, ufgm A 3w
e o e e siret &1 He, 33 @5, Gieior i v i eaer
e 3 qeid Tfig e wTaem|
MP/MAN/MASR/A000001689 (13-02-2026 |5 wefie v 165, TATH HaR 317, JTH AT, TF/3TR STHST 71| (7/09/2026
sz pigaanemer  |Rs.9,26,744/ | aerem, SiTerT, HFIOT, ORI, HEA WA, HRE - 457336 T 8BS = physicl
sftvreht o @ T et dew 1759 P e, HHAT - O - A eh 3R 7S T BHT i BTER, TiFH - Teft by
BIE S ST Tt 319 UfSd BT ER, 3TR - ATeT HRaT 3R R HRet 9 i
HIRd R ST1aA BT ER HRd!, EféivT - Ofd wRaeie 3R amRe ga GrT it
SUTRATN / STHFAER ol ReHe THed g araT=t e s S & o wufa et et oft wo et femd|
 Frifergrant o wireerm 1 ofem <1 Tkt & 33 7 8 R (ST ) ware v 2002 Frm e, 8 39 % ed T
Sifeaeh v oft ur < eRar & | wfenrd st .- Vaibhav Shrivastav - 7987969803, Rajesh Chakotiya -
84355 71111, Dharamveer Yadav - 82694 20174, Saurabh Krishna - 70603 95936, Ankit Parmar- 89892 40866, Devanshu
Tripathi - 8445634447
fetien - 10/09./2026 Wit s, fege s, W ffine
( X ) ®



